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LEGISLATIVE ASSEMBLY. 
'l'i .... "", J()" NdtHl"', .. I9a8 . 

.. ~ .  met in the Assembly Chamber 'of the Council House 
.,New Delhi, at. Eleven of the Clock, Mr. President (The Hi,lU!'llrablft 
fir Abd\lr llab.im) iR tile Chair. 

MEMBERS SWORN. 

Mr. Bernard Richard TownBelld Greer; M.L.oA. (Bombay: EuropellD}i 

Mr. Ranendra Nath Basu. M.L.A. (Cities of the United Pz'M"mts('tl': 
Non-Muhammadan Urban); 

lfr. GeQl'gIJ Hemming Spence. C.S.I., C.I.E., M.L.A. . ~ 
Legislative Department); 

Mr. Kodikal Sanjiva Row, C.LE., M.L.A. (Go"l&eJlHWlnt of ~ 

N6minated otHoial); 

Mr. J·atiWilra Nath ~ ... r, M.L.A. (Government OIl India: 'Nomi-
Rated. Oacia!); 

Mr. Astad Dinsha.w Gorwala. M.L.A. (Government of Indill: Nomi. 
nated Official); 

Mr. Subimal Dutt, M.L.A. (Government of India: Nominated: 
Official) ; 

Mr. Parakat Madhava Menon, M.L.A. (Government of India: Nomi· 
silted Official); 

Mr. l)llrakat Achuthll Menon, M.L.A. (Government of Indi.,: ~  
nated Official); and 

Khan Bahadur Shaikh Nur Muhamplad, M.L.A. (Punjab: N01l'Jmat.e4 
Official). 

STARRED QUESTIONS AND ANSWERS. 

(4) ORAL ANSWERS. 

POI,ITJeAL SITUATION IN W AZIBISTAN. 

1180 •• ~ Abdal Qai)'1Ull: Will the Foreign Secretary please state: --(,,} the. late at p.olit.ical sitpti.oacin WuiristMl; 
(ft). wiMthernot'mlllL oomUbioos' ha'ge' beeD. restored; if not, the reasons 

ttirefor; 

(0) whether military operations are still in progress in that region; 
if so, how long they are likely to last; .and. 

(d) whether Governmeat have bed any peace terms for the tribu.; 
if so, the nature of Buch terllllll.?· 

Sir Aubrey •• tcaJI. : (a) The Faqir. of I pi and other ~. :  ,till 
~  to.make p ~ . There a!'e a few small gangs moving abQ,ut Waztir. 
Istan makmg sporadic attacks on Government forces and property and 
raiding intQ the adjoining British districts. 

. ( 284.5 ~ Ji 
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(b) No; the hostUty of the Faqir of lpi anA his iollowers is the main 
obstacle to the restoration of nonnal conditions. . 

. (c) There are no ~  opel"ations in progress at the moment, but it is 
~  ~  to maintain military forces additional to normal garrisons in 
Wazlrlstan and these will be maiutuined until normal conditions are restored. 

. (d) 'l'he ~  as a whole are not at war with Government. Responsibi-
lity for the contllluation of hostiiities lies solely with the :Faqir of Ipi and his 
followers who r8lilresent small disaffected elements in some of the tribes. It 
has been made known to the tribes that no further punishment will be 
exacted from the :Faqir and his followers provided ~  ceaae their a;}t.i.vitiel! 
and settle down peacefully nnd sl1rreniJer all persons kidnapped without 
payment of ransom. , ,. 
Mr. Abdul Q&tyum: May I know what it is that the Faqir of Jpi .wants? 

1 want to know the point at issue between the Faqir of Ipi und the,Govern-
ment of India? 

'Sll' Aubrey KetcaUe: I should be very glad to know that myself. 

. Mr. Abdul Qalyum: May I know if the Government forces are fighting 
the Faqir of Ipi without knowing what the difference is that exi!'Jts between 
the two? 

Sll' Aubrey KetcaHe: The Faqir of Ipi, us 1 have already explained, is 
attacking the Government forces or is instiga.ting attacks upon them. Gov-
ernment are taking no aggressive action whatever. 

JIr. Abdul Qalyum: May I know why he is a.ttacking the Government 
forces? 

Slr Aubrey J[etcaHe: That is a thing whklh 1 should ver,}' much like to 
know. Perhaps the Honourable Member can find out. 

Mr. Abdul Qalyum: May 1 know if it is uue to the fact that the Govern-
ment forces are encroaching upon the territory which the Wazirs c13im as 
their own and, therefore, the Faqir of Ipi is resisting it; it is Q defensive 
war on his part. . 

Sir Aubrey KetcaHe: rl'hat is an insinuation. and DOt a question. 

JIr. Abdul Q&tyum: May I )mow from the ~  ~  ~  
the Faqir of Ipi'B war is a defensive war, and that hIS only ~  WIth 
the Government of India is that he wants the Government of IndIa t.o take 
their hands off Waziristan, and that will bring peace t.o Waziristan? 

Sir Aubl'8J Metcalfe: I have already stated that the ~  of 
India are ~ no aggression whatsoever. The aggression oomes entIrely 
from the Faqir of Jpi and his followers. 

Sardar sant. Smah: May I know if there is any ~  in the rumour th:lt 
the Faqir of J pi is being supported by some foreign powers? 

Sll' Aubrey ."calfe: I hBve not heard the rumour, and there is no 
foundation for it so far as I am aware. 
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•. 1Ir. ~ J1'avaJr&t: Me.y 1 know from the Honourable Member if 
in the British operations tiliAre bombs are still being used, and, if not, may 
I know when they were last used? 

Sir Aubrey Ketcalfe: I ha\'e just said that no operations are in progress 
.e.t the moment. 

Xl. Abdul Q&lyum: JR it not a faot that bombing is being regule.rly 
resorted to in these operations against the tribes 7 

111'. Prelldent (The Honourable Sir Abdur Rahim): The Honourable 
Member has said t.hat there are no operations now. 

Mr. Abdul Qalyum: Whatever pUD;iuve measures are being adopted by 
the OOVf,rnmpnt, of Tnnill IIkil"TTliRhp.R· if opAl"a.tiol1R ilOAR not. Ruit them. 

Slr Aubrey lIetcaHe: I submit that that does not arise out of this' ques-
tion. I have explained what the position js, and that was all that J was 
asked to do. 

JlaulaDa Zafar A.l1 Khan: Are Government aware that the. impression is 
abroad that the defence policy of the Government of India is making the 
question of defence a very complicated one, and are Government prepared 
t..o reconsider their defence policy? 

Sir Aubley lIetcalfe: That does not 8l'ise out of this queation. 

:Mr. II. A8&f AU: The External Affairs Secretary said that Government 
were not committing any act of aggression in Waziristan. Is it not II. fe.ct 
that the agencies in Wana and Tochi and garrisons in Razmak and various 
other places are all in independent territory. Who is committing aggression 
-the Government or the Faqir of Ipi? 

:Mr. Prealdent (The Honourable Sir AMur ~ 'rhat is R matter of 
argument.. ' 

Sir Aubrey MetcaUe: I would like to correct a mistake, namely that the 
territory mentioned is independent. It lis not independent. It is a part 
of India. 

:Mr. II. Asaf All: May I know when exactly it became part of India, 
whether tribes in independent. territory were oonsulted and when exactly 
it was declared that this was not independent territory, but rea.lly part of 
Indian territory? 

Sir Aubrey Metcalfe: If the Honourable Member wo;!t-.ake the trouble 
to read published documents on the subject, he would find that we have 
a.greements with all these tribes. 

Mr. II. AJaf Ali: I have studied every published document that is ava.i1-
able, and I have always found this particular territory described RR independ-
ent territory. 
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~ .. ·ftiWI· BBtmfIIt l!rDIA '.l\UIliG RcFOOB· fW ......... ~  .. 

1111 ... .,. Abdul talyum: Will . ~ ~ , ~ p : ~ state: 

(a) whether a large number of outlaws from British India have ~  

.taWse in *h. tribal belt; if'M, ,,·hat ietheir ~  

(b) whether many such outlaws annually desoend to the settled: 
districts ~  the ~  of win,lier i if ,flO, bQw ~ h.e so 
crept back tnis "ear; 

(c) whether serious crimes are committed oy such outlaws when they 
, QI¥lle d().1V1f, to ~ ~ ~  , 

(d) what step or .-,8 4heauthoritA.e. in .... lat.he ,trtblil Wt; 
have taken t.o. control. these outlaws and to ~  their 
i'GWm to Bmiab Iadia:; Bnd \ 

(e) whether M/lwa;ibs are still being paid to persons who are har-
bouring such outlaws? 

Sir . .~ 1htcaUI: (a) Yes, about 275. 

(b) Some 'of them probably return secretly to the settled districts ,t the-
be,prmiag of _tar, blat it ill impoasible tao quOte any figures. 

(c) Su,chJwies ~  occurred. 

(d) The steps t.aken depend usually on the nature of the agreement. 
between the tribes concerned (md the Government of India. In. some cases 
tribes IVe peFSuaded to send \Pi) outlaws for trial and in other C688S to remove 
t.hem further away from the settled districts. Forcible pressure hssocoa-
sionally been brought on t.he tribe concenled to compel compliance with our 
demands. 

(e) Allowances Me SF! f.L rule withheld from Imy penODii harbouring out,.. 
laws who give trouhle in the settlt'rl districts. 

111'. Abd1l1 Q&1yum: M'ny I know whether Government wilt consider th& 
desirability of informing Political Officers that the coming back of outlll.ws 
would be considered as a mark again::;t them in the matter of promotions? 

Sir Aubrey 'Metcalfe: ~  officers are perfectly well aware of their 
responsibilities in connection with outlaws, and they do their best to fuIS, 

~ . 

111'. If, 8. AriDuhQ'"aatP ~ : In view of the fact that Govern-
ment'l\ policy in the tribal areas has not been successful, will they conslde.r 
the ~ the interests of hetter management, of handing them 
QV.er to tpe ~  ~  

Sir A1Ibr8y •• tcalte: That. contains nn insinuation of non-success whioh 
I am not p!'epared to admtit . 

• r, AbduJ Qal1qa: lAthe H<)Dol1l'able ~  Bware that , ~ PreDlij!r 
of the North-West Frontier Province sta.ted only two days ago tbat it is 
impo)Jsible to govern the province properly without control of the tribal 
areas? Does he or does he not Bgree with that statement? 
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Sir Aabrtr •• tc .... -:: That qUflBtion 8skR rue for ill eX}JNll8iOn ~ orpinioll 
which I am not prepared to give. 

xr. 1'. S. AviDuhUiDpm Ohettiar: May I know if GovemmeDt have 
.received any representntion from the Premier of the North-West l<rontier 
Province that he should have control of these tribal areas? 

Sir Aubrly lIetcaHe: 1 certainly have received DO such represelltlltioD. 

Mr .•. .Aaa.f AU: May I know if it is not a fuct that all these tribal areas, 
'which are not independent territory, are within the political control of tie 
~p  Commissioners? Where is the difficulty in milking thelle ~p.  

'Commissioners answerable to the Local Govenlrnent Qnd not to the Political 
J)epa.rtment? . 

.. AUbrey .etcaHt: That. iF! a hU'ga question of policy which I eannot 
11M expected to answer in reply t.o It supplementary question. 

Mr. AIMlUl· Qa.iy1Im: May I ImGlw if the sante Deputy Commiilsioner is 
..aponsillie to the Provincial Government for the districts, and 1lo the Centrul 
·Government for the tribal areaR which he administers, ana that. this has 
-created a lot of trouble for the Provincial Government:' 

Sll Aubrey Metcalfe: 'fhe Honourable Member is IIgain asking for an 
p ~  of opinion which I have already said I am not. prepared to give. 

k Honourable· Member: Muy I know whether the polic.v enuneia.ted by 
)fr. Chamberlain aannot be SUCCE>&lsfully followed in WuziristRll? 

(No answer.) 

~  OF A FUG STATION AT JASSOWAL, NORTH WESTBRN RAILWAY. 

1182. ·SudM IIaDp! IIDP: Will the HODourable Member for Rail· 
... y •. please state: 

(8) whether the proposal to open a. new flag station atll .. B8OW'8l em 
the Ludhiana-Dhuri-Jakhal-Hissar Line (NGrth We.tern 
Railway), is s.till under cansidetation; and 

(b) if so, when a decision is likely to be arrived at? 

'l'he 1IeD.oar&tIl. Sir '!I1oma 8\,wart: (Ii) There is no proposal to open 8 
8ag station at J uSiiowol, but the queatJon of p ~ ~ lWmIlIll1ed halt 
htween Gilt· and !rila 1talPur near Jassowal was examined in Apr,il, 1986. 
.and found not to be commt'rcially justifiable. 

(b) Does not; ariAe. 

kdlr ...... IbIP:DotII the Hon1ll'81tle Member know that tbi1l .ta-
tion bas alre..dy been opened on the 1st of November? . 

(No. answer.) 
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TaADII NBGO'l'I.ATIONS WITII THE UliIITBJJ SoUBS O'PAlII1d.IOA. 

1188. ·Sardar Kangal Singh: Will the Foreign Secretary please 
state: 

(a) whether trade negotiations with the United States of America: 
have been formally opened; 

(b) if the answer to part (a) be in the affirmative, how far they have 
proceeded; 

(c) whether the Government of India are directly carrying on the 
negotiations. or through the United Kingdom ~ 

and 

(d) in case, the negotiations have not yet started, "'Ii\en they U'& 
expected to be started? ' 

Sir Aubrey lIetcalfe: The Honourable Member's attention is invited to 
the replies given to question No. 162 and supplementaries asked by Mr. 
T. S. Avinashilingam Chettiar on t.he 12th August, 1938. There have been 
no further developments since then, and the Government of India. cannot 
pay when formal negotiations will be started. 

Mr. lIanu 1Ubed&r: Has the Honourable Member seen an intimation in 
the press to the effect that the negotiations between the United Kingdom 
and the United States will all be settled in a week's time? 

Sir Aubrey Ketcalfe: I submit that it is not I:L matter within my compet.-
ence to answer. 

Kr. Manu Subedar: ~ were told in reply to the previous answer that; 
correspondence is at present taking p:ace between the Govarnment. of India 
and His Majesby's Government with II view to have a commercial treaty 
between India and the United States of America. I should like to know 
whether independent negotiations with regard to India would take place? 

Sir Aubrey Metcalfe: The Honourable Member has misunderstood my 
previous answer. The question which he then asked WBS: 
"Will the Honourable Member aSlure this House that there ebould be no appre-

hension that Indian interest. will be 811.crificfld in the negotiation. which are at pre-
Bent. going on between His Maj'lsty's Government in England and t.he Government. or 
the U aited States!" 

To that., I replied: 
"So far as I know Indian inter!'st.1 are noi involved in the negotiat.ions." 

Mr. T. S. AvfDuhllIngam Ohettlar: May I know the exact position io 
regard to the negotiations between the United States aDd this country? 

Sir Aubrey .eteal!.: I have nothing to add to the answer which I gave 
before, because there have been no subsequent developments. 

W.A7..IRISTAN OPEJl.ATIONS. 

1~. ·Sardar JlaDtIi Stnp: Will the Fortrign SecEe"ryp!ea88' 
8tate: . 

(a) what extra eXT>enditure has, 801ar, been incurred in connectioo 
with the Waziristan operations since)st April, 1988; 



~ QUIISTIONS AND ANSWBRS. 

(b) whether there is aoy possibility of a lasting settlement with the 
tribesmen; Bod 

(c) whether any effort is being made in this direction? 

Sir Aubrey Kek&lfe: (8) The extra expenditure incurred between 1st 
April and 30th September, 1988, a.mount.s to Rs. 20 lakhs approximately. 

(b) and (c). The Honourable Member is referred to tha reply given to 
part (d) of question No. 1180 asked bv Mr. Abdul Qalvum in the present 
~~. .. 

Prot. N. G. Banga: Have the Government of India made any effort to 
~  for wbat particular purposes the ]'aqir of Tpi is carrying on this 

aggresPJve war a8 the Government themselves have put it, so that some 
settlement may be effected? 

Kr. PresideDt (The Honourable Sir Abdur Rahim): That hils ulready 
been answered. 

Prof. If. G. Banga: This particular question has not been answered. I 
want to know for what particular -purpoae he is making this aggreFsion 
according to thl5 Government? " 

Kr. President (The Honourable Sir Abdur Rahim): The subst:mce of it 
hREI heen answered. 

Prof. K. G. Banga: I wnnt to know whether Government have taken 
any particular steps to find out the" reason for this aggression. 

Mr. Prllident (The Honourable Sir Abdur Rahim): 'l'hat has already 
been answered. 

Kr. Abdul Qa.1.J1UIl: May I know if the principle of self.determination is 
heing extended to W 8ziristan ? 

Sir Aubrey Metcalfe: That is II question of policy on which I am not' 
prepared to enter inkl a discussion. 

1Ir. Abdul Qa1yum: If the Faqir of Tpi it! 8S strong os Hitler, will the 
princi.ple be extended? 

111'. K . .A.I&f .A.l1: With reference to (b) and (c), may I know if the" solu-
tion which was toried in the case of SWlLt. cannot A.IM be tried in the case 
of Waziristan? Swat used to be as ~  8S W nzirist,an is today. 
You recognilled the BndR"hah (as he calls himself) of ~  and now ~  is 
a friendly" and good neighbour. Can you not 0.180 ~  . Rnd (lonsohdnte 
the p ~  of Ipi and secure him as a good nnd ~ neIghbour? 

Sir Aubrey Ketcalfe: Sir, if you wish me toO indulge in B dehte on the 
question, I can very easily Ilnswer that quest.ion. " 

Kr. PresIdent (The ~  Sir Abdur Rahim)' It is n::;t ~. 
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•• ..., lIeIcalll: . 
suitable occasion for doing so. 

but a supplementary question is not " 

JIr. Prel1dent (The Honourable Sir Abdur Ra.him): Next question. 

CoXSULTATIO.N OF THX GOVEBlI1\lE:N!l' OF INDIA lJURlllG TKE EUROPEAN CRlHIS. 

1185. ·Sardar Jh.Dpl SJDgh: Will the Foreign Secretary please state: 

(8) whether the Government of India were consulted on any matter 
during the European crisis in the end of September; and 

(b) what view Government expressed in the matter? 

Sir Aubrey KetaaI1e: (a) Yes. 

(b) The Honourable Member has not stated to what 
and I am not therefore able t.o give him an answer. 

\ 

mntter he riders 

Ill. S. "amUlti: May I know whether Government are not aware of 
the European crisis at the end of September, and whether Government say 
that they are ignorant of the fact of the .crisis referr.ed to cODcernirt,g Ozecho-
slovatkia. Rnd the surrender of Czechoslovakia to Hitler by Chamberlain? 

Sir Aubrey .etcaUe: Sir, if the Honourable Member will look at tl:e 
form of the question, he will find that it merely BaY. "dUlling the 'European 
crisis". That lasted for about R month, and there were a great many 
matters on which the Government of India were consulted during that period. 

JIr. S. Salyamunl: Sir, the question is specificaliy asked whet.her ~
ernment were consu:ted during the Czeehoslovakinn crisis, and on the 
surrender of Czechoslovakia to Hitler and to Chamberlain, 1lhe Prenrier of 
8 British "democrfltic" Government. 

Sir Aubrey Jle\ealfe: Sir, 1 ~  for y.our consideration· that bhat is a 
question which concerns the relations of His Majesty's Government and a 
foreign power, Il.nd, therefore., requires the consent: of the Governor General 
which has not heen obtained. 

Kr. S. Satyamurtl: On thnt matter, Sir, I submit ~ the question is 
~  asked. and it has been admiUed, 'I1i •. , whether the Govemment 
of India were consulted on sny matterR during the recent European erisis. 
"Any matters", I submit, includes one of the matters which were most 
important durinB the European crisis, vi •. , the futlltle 01. ClIloclaodO'Vakie. 

Mr. Prelldu.t (The Honourable Sir Abdur Rahim): The Honourable 
Member's supplementar.v question is one which clearly a.ffects ~ reJatioB. 
~ .  tbt> U n'ited Kingdom and a foreign pow.er. 

:Mr. S. Satyamurtt: But, Sir, n questioll eoncemin(.( It Eurorean clisis 
m\lst involve J!uch u question. 

Kr. PruJdmt (The Honourab:e Sir Abdur Rahim): But it must be put 
ip.a .mauner ~  -doe. not a!eetluch,rehltioua. ., 



..... , •• ~: I am ading whether they ",-ere oonsulted on any 
matter during the. European ermis at the end ctf September, and, if so, what 
tihe matter Was 1 

Sir Aubrey Jletcalfe: I would ·point out that the question is n')t relating 
to, or in connection with, t,hRt erisia: it merely KUYS "during"-which is 
.. period of time. ' 

Mr. S. Satyamurt1: 1 want to know whether at the end of Sf'ptember the 
Government of Indin were consulted on A-ny European crisis. 

Sir ..... , Ke&aaIfe: That, Sir, is a question, which, a8 I have already 
explained, requires, in m.\' opinion, the consent of the Govertlor Genernl, 
.wbieh has DOt been obtained. 

Mr. S. Satyamurtl: Sir. m;\' friend says, "thel'e were mlliny matters on 
which we were consulted" . 

111'. Pruid.ent (The Honourable Sir Abdur Rahim): The difficulty is' 
that the question as framed is .. during the Europ1llUl crisill": it is DOt a 
qUSltioo relating to the m1\ttf:!r of t·he ~ p  crisis. 

lIr. S. Satyamurti: Sir, the question hns to be judioially considered: at 
the end of September, the only major question was the Czechoslova,1riBn 
crisis. 

1IIr. President (1;he HOilOurllhle Sir Abdur Uahim): 'rhe Honourable 
Member ill ignoring the fRct that the question WRS whether the Government 
of India were consulted 00 any matter during the European crisis-not in 
relation to any European crisis, or concerning the European qrisis. 

Mr. lIaRll Subedar: May I inquire whet,her consultations like what took 
place between the Dominion Ministers and His Majesty's Gov6l"nmf'nt on 
the issue of peace or war and defence did take place between the Government 
of India and' His Majesty's Government. 

JIr. JINIidtn& (The Honourable Sir Abdur Rahim): That, again, iii nJt 
the question. 

Mr. JL 8 ....... : May I know whether there were any consultations 
reg.eng "federation" during that period ..... 

1Ir. PreIldent (The Honourable Sir Abdur Rahim): Next question, 

INDIANS IN CZECHOSLOVAKIA. 

1186. ·Sardar Kaapl8tDJla: Will tile p ~ plene 1IIMAIe: 
(I!o) whether there were any Indians in Czechoslova.kia a.t the time of 

German occupation of . ~ Land; nnd 
(b) if SO, .how their 1 ~ have beea a«eeted by this cshan.,.? 

IIIr .AlIbreyJlMoIlfI: (a) and (b), Tbe Government (If India bflrv;o' no 
information. 
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Bardar M&DCal Smp: Did the Government of India make 8ZlyeflOrt.J 
to find out whether there were any lndians concernod? 

Sir Aubrey .etealle: The occasion did not arise to do so, but no com-
'Plaints had been received. ~ 

. JIr. Lalch&Dd Navalra1: Are the Government of India prepared to ma.ke 
inquiries in the interests of any Indians concerned so as to find out whether 
any he:p is needed by them? 

(N.o a.nswer.) 

INCOME AND EXPENDITURB, ETC., OF TUE KAI.KA-SIMLA ~ . 

1187. *Kr. Badrt Dutt Pande: Will the Honourable Memba\' for Rail-
ways be pleased to state the following figures for the Simla-Kalka &il-
way: ' 

{i) the total outlay on the line; 

(ii) thE' total income for the last five years; and 

(iii) the total expenditure during the last five years? 

'!'be Honourabf,e Sir '!'bomu stewart: (i) Rs. 2,30,14,195 on 31st March, 
1938. , 

(ii) and (iii). I am placing on thtJ table a statement giving the information 
required. 

Statement. 
Year. GI'088 Working 

earnings. exp611M1'. 

Re. RI'. 
1933·34 13,08,610 14,00,869 

1934·311 14,82,8118 12,65.0110 

1935·36 14,82,643 12,57,326 

1936·37 15,58,043 12,114,643 

1937 ·38 14,67,229 12,79,844 

111'. Badri Dutt Pande: Ma.y I know if the Kalka-Simla. Railway is con-
sidered to be a p ~ one, a paying proposition, or otherwise? 

The Honourable Sir Thomas St.ewart: If the Honoura.ble Member' will 
look at the figures in the statement I have laid on the table, he ean draw 
his own deductionB. 

Kr. Bacnt Dutt p&Dde: May I know if any Government official t,ravela 
on that line? 

fte Honourable Sir 'l'b.omasStewart: Yes, Sir. 

RAMRAULI Tn.UN DISASTlIlR. 

1188.*JIr. Badrt Du" PaDde: (8) Will the Honoura.ble Member for 
Railways be pleased to state if Government have received the report of the 
Senior  Government Inspector of Railways on Bammuli train disaster?, ,Jf 
80, will R copy be available for the UBe of Honourable Members? ' 
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(b) Is it a fact that the accident was ,due to heavy rog and there being 
,no fog signals? 

(c) Whose mistake was it that there were no fog signals for being p~  

on the line? 

The Honourable Sir Thomas Stewart: (a) Yes. The report has beeD 
pub:ished in t,he Railway Board's Accident Ut'port No., 23. fer the half year 
ending 31st March 1938, a copy of which is in the Library of the House. 

(b) I would refer the Honourable Member to paragraph 11 of the Repon 
referred to above. 
(c) Fog signals were available. Apparently they were not put down lor 

this train under the circmmstances explained in paragraphs 7, 8, 9 and Ic) 
of tJhe Senior Government Inspector's Report .. 

1Ir. Badrl Dutt Pande: May I know what action Government have taken 
on this report'? 

The Honourable Sir '!'hom .. Stewart: llovemment hnve not felt ~ 
upon to take any action on the report. 

Mr. Badri Dutt Pede: May I know if any compensation has been given 
'to those who have been injured or who died? 

'!'he Honourable Sir Thomas Stewart: I would ask for notice. 

1 ~,  ON RAILWAYS. 

1189. ·Kr. lIanu Subedar: (a) Will the Honourable Member for 
,Communications please state whether his Department has received a cir-
cular from the Finance Department urging retrenchment and preventing. 
the employment of any new person to any post which may fall vacant? 

(b) Was any circular sent round, by the Railway Board to the State 
Railways? If so, will a copy of this circular be made available to Mem-
bers of this House? 

(c) What are the results of the efforts made and what is the amount Of 
'saving on expenditure on each line effected as the result of these efforts?, 

The Honourable Sir "!'hom .. Stewart: (a), (b) and (c). The Railway De-
partment have set'n the circular to which the Honourable 'Member refera. 
Government however consider that its terms cannot be  made generally 
applicable to railwa:v establishments without detriment to the revenue-earn-
ing capacity of railways and to their efficiency 8S a public utility service. 
They are examining the extent to which 'it can be applied to particular 
offices or p~  on railways. The latter part of (b) of the question and part. 
(c) do ~. therefore, arise. 

IIr, LalcbaDd Bavalral: May I know if the Railway Board has iSlmecf 
un:v orders in consequence of that circular, vi •. , .that these offieara and 
aubqrdinates who are on leave should ,be caCed ,book and no new tlten ,.boulel 
be appointed?,., ~ 
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'l"h ....... w. IIr ftamu 8tewm: No, Sir, no suoh order has i8Bued. 

Kr. K&llu Subeda1': But why, may I ask, have Government not placed 
.a copy of this circular on the table of this House? 

, The Honourable Sir Thomas Stewart: The Honourable Member might 
;ask my HOl;lourable colleague, the Finance Member, who is more responsible 
in regard to that circular than I am. 

lIz .• &a1l Sulldar: May I enquire if State Railways are alllO doing the 
lIame thing as other Departments of Government are represented to be doing, 
..m., cutting clown ruthlessly what is technically called "temporary staff" 
,m spite of the fact that these men have in some cases done ~, ten and 
fifteen years' service? 

The Honourable Sir Thomas Stewart: No, Sir, I am not aware th,at nny 
'Railway Administration is engaged in any such ruthless process. 

:Mr. 'lI.IDu Subedar: May I inquire if length of service of a man will be 
taken into account and not merely what 18 t.echnically called "temrorary 
'Service" in which a man may happen to he? 

'!he mmourable Sir lJ.'homu Stewart: The Honourable Member, I think. 
is assuming that certain prooesses are taking place; for this there is no 
justification. 

Dr. Sir ZlauddiD Ahmad: Has the RailwlAoY ~ drawn the attention of 
the Agents to the fact that retrenchment should not be proceeded with to 
.. eh an extent 8S to make the :ives of t.he travelling public dangerous. 
~  we find that a number of accidents h8ve taken place on Mcount df 
'6& 1'etirenchrnent policy of the Government of India'! ' 

The BoDourable S4l' Thomas Stewart: I have aJready said in my answer 
1Q.at it is the view of the Government of India that this circular enjoining 
economy is not wholly applicable to the Railways, ~ undue economy 
,may affect efficiency,-and in "efficiency" is included thE:> factor of "s8fety". 
'They do not consider tlhat t.he process should be carried to ,the extent where 
the efficiency of the railway organizatioIls will be affected. 

lIIr. Manu fJube4lr: May I koow when the Honourable Member expeota 
to liupply the information duired in cla\llle (c) of t.he question? 

fte BCIIIOUD .... SII lfIlomu'l'tewIn: I alll atraM I (,aula ~  no 
'atimate of the time witobin wMch I may be al:Jle to supply this infomll,tioll. 

Prof. If. G. KaDla: With referencp. to this eircular, do the Government of 
India expect to achieve Bny subst.antiai economies by the end of the financial 
,...-? 

ftre _.'aRb" SIr ~ .....,: ThIWt. Mo, ioa a qaeetion r c'eul1I''ftot 
possibly answer. 
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11INL ~ ... llama 8ubtdM; WUl tue AeOl'lUr, far E.t*flDal Uan 
state: .  . 

(a) whether aDY 1000et have been inourred. by Indiua ciealing with 
CMchoilova1Ua. or U!VHlg ill, or travelling through the land .. 
recently' occupied, or ~ c.onntlotion with the occuJlaiion of 
Aw5tru& by GermallJ'; 

(b) whether any complaints or representationB have been reoeived 
by Government; 

(c) what is the machinery to Ba.feBua.:d th" intel'ests of Indian 
1~  and 

Cd) whether th8l'8 is any proposal to· ~  auoh maohinery 
after the advent of ~  in India? 

• ........, . ~ (III) GovemmerUi hall" no wormation. 

(b) No. 
(0) The intereBts of aU British &ubjflCts, iDCluding Bcitieh IQdig 

nlltionals, are safeguarded in foreign countries by His Majesty'B Dip1&. 
m .. tic and Consular Representatives. 

(d) No. 

JIr. Lalchand Navalrai: My question with regard to the same 8ubjeC" 
WIlS not fully answered. May I ILsk what was done to protect the interests 
of Indians there? Will the Honournble Member make inquU-ies snd give 
the .information to the public? 

Sir Aubrey Metcalfe: I have never observed any reluctance on the pan 
of Indians to make. complaints wh<.>n t,hey do s\lfter. So, tbe 8S11l1mption 
must be that when no complaints nre received, no dnJru!.8tl ilO done. 

Maulvl Abdur Rasheed Ohaudhury: May I ask when they expect the 
advent of the Federation? 

Sir Aubre, )[etcalfe: That does not arise out of this question. 

Mr. Manu Subed.ar: May I ask whether there is a propoRli1 to put 
Indian attaches to Ris Ma.jestY'8 Diplomatic Representatives in import-
ant centres !D order to safeguard the Indian interests? 

Mr. Prea1dent (The Honourable Sir Abdur Rahim): That is Il larger 
queation, and it-does not ariM. . 

:Mr. Manu Subedar: It does arise, Sir, in the sense that when ther.e ie 
the Federation, whether the snme pORition of Indians will remain in the 
foreign cOImtries or whether aome new machinery will be set up to Slife· 
guard the Indian interests? 

Mr. PrtIldeDt (The Honourable Sir Abdur Rahim): That is 8 hypo-
thetical questim. 
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DluVEBS 05 nUl BENGAL NAG"PUBRAn.WAY . 

. " .1191; .JIr. P. B. DUDlID: Will the Honourable Member" for Railways 
ate.te: " 

.' 
(a) whether the number of locomotive drivers employed OJl the 

Bengal Nagpur Railway is adequate to deal with the work; 

(b) whether privilege leave is being refused to drivers on some sec· 
tions on the plea t.hat there is a shortage of drivers; and 

(0) whether the question of increasing the number of drivers on all 
sections will receive the attention of the Railw9.Y Administra-
tion, so that sufficient staff is maintained to supply thE' 
demands of trallic and allow leave to be grant\d "to those 
drivers who are entitled to leave, when applied for by them? 

fte Honourable Sir \'homas Stewart: With }our permission, Sir, I 
propose to reply tost&lTed quest.i.ons Nos. 1191, 1192 and 1198 togeflher. 

These relate to matters of detailed administration on which Govern-
ment have no informnt,ion. I may ndd for the information of the Hon-
ourable Member that the staff employed on this Railway are not Govpm-
ment servants but are the servants of the Bengal Nagpur Railway, whi('h 
is p~ . I am, however, sending copies of these questions 
to the Agent  and General Mnn/lger for such nction as he mlly consider 
nece88ary. 

Mr. Mohan L&l 8abena: Is it not t.he dutv of the Govenlmeut te, SP(l 
that proper staff is provid6d by the (:k>mpnnY·managed RailwllYR to holt 
to the safety of life of the trllvfolJing public? 

'!'he Honourable Sir 'thomas Stewart: No, Sir, The Railway Administra-
tions are autonomous. 

Mr. E. Santhanam: May 1 ask \~  any hours of work havll been 
prescribed for these drivers of locomotives? 

The Honourable Sir Thomaa Stewart: J ask for noti(,"A of that qUE'S-
tioD. 

lIr. Mohan L&l Sak8eDa: In thiH very question it is given that SolliE' 
of these drivers have to work 42 davR as over-time. "Il!l that allowed under 
the Government rules? " 

The HODour&ble Sir Thomaa Stewart: I must ask for notice of this ques-
tion. It is a question that is related to t,he one ~  by the HOIIOllfahltl 
"Member opposite. 

Prof .•• Q. BaDga: Is not the safety of the travelling public one 01 
the major concerns of the Government of India nnd of the Railw811" 
Boom? . 

(Ne answer.) 
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DBIvims 05 DID PolDl!l'GALNAIlPUB -R.uI,WAY • 
.  -tUBI. *Mr.P. B. DuulD: Will the Honourable Member for Railways 
state: 

(,,) whether it is a fact that the ehief Mechanical Engineer of the 
~  Nagpur Ruilway hus iSl:lUed II ciroular_ to, the effect 

that employees who earn privilege leave cannot expect to be 
grapted this leave, even il the necessary_ rules govel'Jling the 
period of application and other regulations are complied with 
by the applicantl!; 

(b) whether he is aware that this circular has been necessitated by 
, - the ~ numl>er of drivers who are employed by the 

Bengal Nagpur Railway Administration; and 

(c) whether the Honourable Member will give this matter his consi-
deration and protect the employees from this injustice? 

DRIVERS ON THE BENGAJ_ NAOPUB R.ULWAY. 

t1198. *Kr. P. :B.. Damsen! Will the Honourable Member f"r Railwnys 
Htate: -

(a) whether it is 0. fact that due to insufficiency of the number of 
drivers on the Bengal Nagpur Railway, tJl(ltIe men who &l'8 
doing the work are being compelled to work without their fuji 
allowance for rest and are therefore being paid under the 
oaption of • breach of rest'; 

(b) whether it is a fact that drivers employed on the ~~  Nagpur 
Railway are earning as much as 42 to 45 days overtime in a 
thirty day month after putting in the full period of 208 hours 
of work during the month; and 

(0) whether in the interests of safe working, the Honourable Mem-
ber proposes to see ~ .  sufficient drivers are employed on all 
sections of the Bengal Nagpur Railway and that drivers are 
not compelled to work overtime constantly? 

AMOUNT GRANTED TO ROAD FUND AND DEVBLOPMENT OF ROADS IN BENGAL. 

t1194. *.aulvi Slkandar All Ohoudhury! (n) Will the Rononruhlt, the 
Commulli08-tiollEl Member be plellscrl tostnte t.he amount. whirh waR 
granted to Bengal Rond Fund during the past two years? 
(b) Are Government aware that the major portion of this amount waa 

spent for some other purpose than the p ~ of roads in Bengal? 

(0) If 80, do Government propose to taks any steps in the matter 
and see that the money is spent for the right purpose, i.ll., road develop-
ment ? If not, why not? -

(d) Are Government prepared to lay on the table of the House a state-
ment of grant und expenses in this connection for the past two years? 

'the Honourable Sir Thomas Stewart: (a) and (d). In 1986-37 and 
1987-88 the provincial allocation was Rs. 15·70 and Re. 15·86 lakhs, snd 
expenditure Rs. 10·98 and Rs. 9·69 lakhs, respectively. 

(b) No. 
(0) Does not arise. ',r 

tFor anll'W8r to thill qoeetiou, Aee aRllwer t.o quftstion No. 1911. 
!Anllwl'l' to this question laid on the table, t-he questioner being absent. 
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PROFIT OR ~  ON ~ . ~  GI' l'IUI ~ RAn.,wAY. 

U .... "'Mr. ~ &lit.. e,: Wilt tb Bonoat'ab16 Memhi-fer l\ahaya 
ple&lle state: 

(a) bow many tiek8. of the val"kNa elaases were itaued lit, Simla 
atMioD to Ku.a and beyond between 1st September and Slat 
October, 1988: 

(b) how many tickets of each class would have been issued if all 
Government 'servant. going from Simla to Delhi at Govern-
ment expense had to travel by railway; 

(c) the net profit or loss on the working of the Simla-Kalka Rail-
way during 1986-37' and 198'1-88; and .\ 

(d) the probable eRect on the revenues of this line if. 'the-entire 
annuru exodus of the Govel'lltllent of India to Simla and 
back were conducted 80Iely by railway transport? 

The Honourable Sir 'thomas Stewart: (a) First 01088 ~ aecoBa e.sB 
1,716'; int.ermediate class 985; third class ll,oo.'!J. 

(b) and (d). The information is not available, a.nd itseom.p.ilation 
would involve more till,e and labour thaD is commensurate with any use 
~ which the figures could be put. 

(c) Gross earnings exceeded working expenaes by about three lakhs in 
1936-37 and by about two lakhs in lQ37-38. 

111'. E. l&Iltlluam: May I ask if there will be any substantial addi-
tIion to the revenues of the Government if Government servants are granted 
p888es instead of monetary compensation as travelling expenses? 

fte KoaDurable Sir 'l'bomaa Stewart.: If the Honourable Member 
means to su!{gest thAt if more passengers travel, then the earningR wt'uld 
be higher, then I fully agree with him. . 

Mr. It. Santhanam: M v que(;tion is whether the Honourable Member 
is &W8re that owing to the present policy of the Government of India 
much revenue is being lost to this line because they give monetary travel-
ling allowances instead of the railwa.y passes during the annual exodus? 

The Honourable SIr 'l'bODll8 Stewart: Is it the Honour8ble Memher's 
auggestion that it should be made compulsory on all Government ~ ,  

tOo 'ra.vel by rail? 

Mr. E. laatUDam: I want to know if the Honourable Member has r.on-
~ ihedesirability &nd impressed upon the Government of IndiA that 

the grant of railway paRses will increase the Government revenues of the 
particular line in question? 

The Honourable SIr'rhomu at.e.w.a.d.t It is. Uulonceivable that.-De fIhonld 
impose ~  an ordinance OD Government servlUlts alone. If ilhn : ~  
O\H'able Member is prepared to ~  1ibe . ~  01 makiag the, 
ordinance universal, then I will put it to the Government of India. 

Mr. E. 8IJlthuam: My suggestion is t.hnt whenever the G,",emment 
of India pays travelling expenses, it should ~  only railway paeaes. 1 
do not see Rny diffiaulty 01" impracticabiHty in tlbst. 
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The Honourable Sir '1'homaa Stewart: That is not a question that 
:should be addressed to the Member in charge of the Railways. 

Mr. X. Santhanam: May I know if it, is not a. question of the rt.Ulway 
finances? 

The Honoarable Sir Thomas Stewart: Only ultimately. 

Kr. Manu Subedar: May I ask what steps have been taken to meet 
the motor competition with regard to the Kalka-Simla Railway? 

The Honourable Sir Thomas stewart: That, I ~ , does not arise 
from t,he original question. 

IIr. Manu Subedar: It arises from part (d) of the question-the pro.-
bable effect on the rl!venues of this line, etc. 

Mr. PruldeDt CT'he Honourable Sir Abdur Rahim): That is too wide 
a question. 

Mr. KaDu Subeclar: It is only another aspect of the question which 
Mr. SanthaDam has asked. . 

Ill. President (The Honourable Sir Abdur Rahim): I do not find any 
allusion to the motor competition here. 

Kr. S. Sa\yamurtl: Will the Honourable Member consider the desir-
ability of accepting the suggestion contained §n clause (d) of the question, 
uamely, the entire annual exodus of the Government of India to Simla 
and back be conducted solely by railway transport, because it is in thp 
interests of the finances of the Government of India? 

fte Honourable Sir lam .. Grigg: Will you do it? 

Kr. S. Satyamurtl: I will co-operate willingly. 

fte Bonourable Sir Thomas Stewan: I am not prepared to press 
it. 

'l'.AJD:NG OVIIIB BY THII POSTAL IlBPAB'l'II1Ilft' OJ' TBLBPBOJl'IC BYSTJ11118 nr 
MA.DRAS CITY A.ND 0TBlIIB Pu.0lD8. 

1198. *Kr. It. Santhanam: Will the Honourable Member for Commu-
nications please state: 

(a) whether it is a fact that the Madras Telephone Company has 
enquired whether on the expiry of the present contract, the 
telephone system of the city of Madras will be taken over by 
the Postal Department; . 

(b) whether any reply has been sent; and 

.(c) whether the Government of India have I'enclted any decision 
that all the existing telephone systems unOOr private owner-
ship or control shall be taken over by the . Postal Department 
and that no new licences to private companies shall be 
:ilsued? 



LI:OISLATIVlt: ASSEMBLY. 

fte ~ ... b1e Sir· ....... 'ltWart: <a) 'fes. 
(b) and (c). No . 

rHJTH No\,. H38. 

.... K. Santbaaam: May 1 Ilsk if the matter is under the ~  con· 
sideration of the Government? 

The Honourable ilr ThOlll.&a Stewart: It is. 

JIr. It. SlDthanam: M&;v I ask if tbeywill be arriving ut Bny conch,-
!lion in the near future? 

The 1lOD6urable SIr 'l'homas SteW'a1't: I trust they wili amvl' nt .•. 
('onclusion in the reasonably near future. 

INDIANS IN CZECHOSLOVAKIA •• 

119'1. *JIr. It. Santl1&Dam: Will the Foreign Secretary please state: 

(a) whether there are any Indians doing business in that part of 
Czechoslovakia which has now been occupied by Germany; 

(b) whether their position or business h6fl been aaected, and it so, 
in what manner, by the recent political changes; 8Jld 

(c) whijt steps, if. any, bave been taken by the Government of 
lndia to prdteet them? 

SIr 4ubrq .etcalfe: (1\) and (1)). The Gov()rnment of India ~  no 
information. 

(0) Doel not arille. 

Mr. It. SantilnaDI: May I ask if there is any ~  of thQ (lov-
ernment of India to keep in tou(·h with t.he Indian!ol doing business in other 
parts of the world? 

Sir Aubrey Xetcalfe: I do not exactly lmow what the Honou.ble 
Member menns hv mispion. There if> certainly no Inrlian mission in 
Cmechoslovakia. . 

Mr. It. Santhanam: I did not sav 'mission'. I want to know whether 
there i_any Dl80hinery of the Uovernment of India, to keep in touGb wi. 
the business of the Indian. in other parte of the world? 

Sir AUbrey Jleflealfe: Certainly there is. I have already explained 
tha.t the interests of Indians are being looked after 'by His MajestY'fI 
Diplomatic and Consular Representati'Y6s. . 

tIr .•. lIaUIlaaml May I ask if tbe Government of India get period-
ical reports from these persons who are entrusted with the duty of ])ro-
tecting the interests of Indians doing business in other p~  of ~  

world ? 

Itr Allbrey •• aue: If it. becomes necessary, we do make inquiries. 
hut there has been no hint at present tba.t the Indians are suJfering at aTl 
in Czechoslovakia and it hardI." seems necessary to mllke inquiries simp1,. 
t.o 'nnel out. if they have any wievances. 
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. ~  1. ~~. 

1198. *Mr. !t. Santhanam: Will the Foreign Secretary please state: 

(8) how many Indians are there in PaLestine engaged ip ~  

(b) wpether any of theJI). bas been injured in the reoen1; troublel; 
a!).d 

( c) whether any special restrictiona on the ilsue of passports to 
Palestine are jmp_ OQ. ~  of,hIM ~1  

III Aubr. Ketcalfe: (a) There are reported to be UoDl .50 to 60 Indhn& 
living in Jerusalem. It has not been possible to ascertam. h\>w Dlany 
tMre ~ ifl tJae ,est of Pale.tine. 

(b) Two persons believed to be Indians have been killed lilld one 
aligWly w<MlIlded. 
( c) So far as the Government of India are concerned, there. 8 re DO 

special r.estriciionlil on the issue of passports to Pala,-tine. 

~. K. Santhanam: With reference to the .answer to part >~ CJi thCt 
questIon, may I know whe_her any oompene&tlOn has been obtamed for 
t.he relatives of persons who were kill$d? 

Sir Aubrey .etcalfe; NQt 9 ~  !loS l Julow. Np ~p  haa 
been cluimed. J may add that one of the two persons was a British 
protected person holding a Tanganyika passport a.nd the other was also a 
lJritish protected pef!JOll holding a ~  pallsport, but they ware ~  

recognised as lJriti"h IlJ.dian subjects. 

Kr. Abdul Qa1yum: With reference to part (b), may I know who was 
resPQDsiblefor lrllUng tbarle lDdian ..... the Governm •• _eelil Ol' ~  Arabs 
or the Jews? 

.,. 4u_y •• tcaUe: The only reporlthat 1 have is tha.t they were 
mortally wounded when travelling in a taxi whieh was fired at by persons 
unknown. 

Mr. "1'. S. Avtnyblllngam Ohettlar: May I 1mowwhetber in the matter 
of claiming compensation for loss of life or property in foreign laIi.'} the 

p \ ~  WAit till the QlrPmll 11'8 JUt ill or whather&oura.D1eat. take 
action of their own accord seeing-that loss has been sutlered? 

Sv Aubrey MdllUel It is difficult for Government to ~  ~ pp~, 
i8tiQIl on hehalf of people ~  whose heil'B they have no iI!fwm .. ' 
tioll at all. 

Mr. "1'. S. AvID&lhIUD,am. Obet.tlar: May I know if .there is any aglmoy 
in P_tille to whioh the people who ClaiDl eompeneation could apply? 

Sir Aubrey Mftc&Ue: There is the High CommiPiQ",r w. I'f1e.til+'! tG 
whom any ODe nn apply for compenaation. 

B 2 
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AOOIDENT TO THE PuNJAB EXPRBSS NEAR PATNA. 

1199. *Kr. Abdul QalJUDl: Will the Honourable Member for Railways 
pleRBe state: 

(Il) the loss of life arising from the accident in which 1S-Down 
Punjab Express was involved on the morning of the 16th 
October near Patna; 

(b) what was the cause of the accident; 
(c) whether other similar accidents have occurrednelll' ~~ locality 

recently; "-
(d) whether there has b&en any reduction in the number of staR 

who used to look after the line; 
(e) whether compensation will be paid to those who sutlered; 

and' 
(f) the steps taken or proposed to be taken to eliminate the possi-

bility of such accidents? 

"1'he Bonourable Sir Thomu stew&r\: (a) Three. 
(b) The malicious removal of a rail. 
(c) No. 
(d) There has been no reduction within the last six years. 
(e) No. 
(f) Prosecution of those against whom there is evidence of complicity 

in such cases is the only practicable action which can be, and is, taken 
in each case 88 it arises. 

Mr. Abdul QIlyum: Has anybody been proseouted or convicted in 
connection with this malicious removal of rails? 

The Kouourabl, Sir 'l'bomaI Stewan: Not so far as I am aware. 

Mr. Abdul Qatyum: May I know why Government will not award c:Jm-
penBation to the heirs of those who have heen killed especially when the 
rails were removed maliciously? 

fte Kouourable Sir "J.'homu Stewart.: They were not removed by 
Government. 

JIr. Abdul QalJUDl: Probably the malicious removal of the !'Rils was 
due to the negligence of those who were deputed to look after th"m. I 
think it is due to the negligence of the Government that this maliciouB 
removal took place. 

The Konourable Sir Thomu Stewan.: The Honourable Mtlmber is 
entitled to his own opinion. 

Prot ••• G. BaDga: What ateps do Government propose to take to 
prevent this kind of removal of rail. ? 
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The m»D.ourable Sir ThoJDU Stewart:' ltis· not the duty of the Gov-
ernment of India to preserve Jaw and order in the Provinces. 

Mr. Abdul QaI1um: Is it or is iii not a faot that the reJl)oval of the 
rails could not be detected because of the inadequacy of the Rtaft? 

The Honourable Sir Thomu Stewan: No, Sir. 

Prof. K. G. BaDga.: Are Government aware that if this view of the 
Honourable Member goes abroad, people will be afraid to enter into 
trains btlcause thtl rails lUay be removed anywhere and compensation mRy 
not be paid at all by the Government for those who suffer in the rAilway 
Accident? 

'!'he JImlourable SIr '!'homas Stewart: It. is llot ·my belief that people 
enter trains with a view to get compensation after aecidents. 

.  I 

Prof ••• G. JtaDp: How is it that the Government of India become so 
irresponsible .  . .. 

Mr. I'reIldent (The Honourable Sir Abdur Rahim): The Honoul'able 
Member is making a speech. Next question. 

RENTS PAID BY INJ>lAN UD EUROPEAN ROBESJDIBliT RooKS ON RAILW.Y8. 

1200. "'Mr. T. S. AvluaahlJlu,am Oh.tU&r: Will the Honourable the 
Railway Member state: 

(a) whether Government have finished consideration of the matter 
whether the Indian and European refreshment rooms are 
paying nominal or eoonomic rent; 

(b) how many of them were paying nominal rent in the last han-
cial year; and 

(c) what wall the probable loss to the railways by oharging them 
nominal rents instead of economio renta? 

'!'he Honourable Sir Thomu Stewart: (a) No. 

(b) I would refer the Honourable Member to the reply given to parts 
(a) to (0) of Mr. Satyamurti's starred question No. 1088 on the 16th Sep-
tember, 1988. The information which it was then said would bp. called 
for has not yet been received. 

(c) Does not arise. 

Mr. S, Satyamm1i: Wh'y is there such inordinate delay on the pllrt of 
t.he Govt>rnment in getting information from railways? Why should 
months elapse, if not years, before getting the information ? Why ~  

they not have somt' other and more expeditiouR ,method of gfltting the 
information? 

The Honourable Sir Thomaa Stewan: The date on which blIe reply 
was giv.en to the Honourable Member was 16th September. I BhQul(l he 
reluctant to admit that the delllY has been inordinate. 
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. ... 't. S. 'usNf"lI.apa Ohe'Wlr: It if; a faot· that 'the lItdbpean 
refreshment rooms are being charged nominal MDtI? 

fte JIoDoarable Sir '1'homaa _ewart: If the HOnoUMble Member will 
refer to the answer given to the question put by Mr: Satyamllrti, he will 
get all the information available. 

1Ir.. "1'. S. AvtnashlUngam Ohetttar: One of the answers then givFn 
.... that the European refreshment room8were ch8l'!ed nominal rent. 
Ia view of this msy T kncnv whether the Government ",ill p .~ thiFl 
matter and Ree that 6 just arrangement is come to .ery soon. 

The Honourable Sir Thomas Stewart: I undertake to see'. that there 
is no inordinate delay. . . 

.. :M. 

Kr. Abdul ~: Apart from any question of expenditure wht:.t is 
there to prevent. c'lovernment from charging economic rente? 

fte JlDnourable Sir ftomu Stewart: If the Honoumble ~  will 
refer to the answer which was given to Mr. Satyamurti's quastiou on 
lah 8eptmhbet, he will Ret the information he .... ants. 

RESJIlRVATION }i'OR EUROPEANS FOR POSTS ON INmAN RAil.WAYS. 

ltOl. "JIr. '1'. I. A1tnMhf1tn,am dhet1:w: Will the Honourable Mem-
her fnr Coaun1lhic&tliout .tate: 

(a) when the statutory reservation of 25 per cent. for Europeans 
for po.-in Indiaa Bailwa,. ...... fured (l'eferenoe to starred 
queelion No. 86Y of the 8th september, 1988); 

(b) whether Government have donl.ddered the Ad\l'iaability of re-
conttidering tdlis matter, in vieW' of qualilMd Indiana being 
available for those posts; and 

(6) whioh are the politi to whioh bbia resartatioD appliell? 

The Honourable Sir Thomas Stewart: (a) As the outcome .)f tile Lee 
Commission's Report. Government decided in 1925 that the l'ecruitruent 
to Superior Railway ~  should be made on the baBis of 7t> per cent. 
lDdi8llil and 25 per ceni;. European.. Tbic proportion ill not statutory. 
(b) The mntter ha.s been considered. by Govemment on more ttlBn one 

~ . . The last occasion was in 1987 when it was decided that tbi!l 
proportion should be continued for the present. I would also refer the 
Honourable Member t,o my speech of 24th February, 1988, appearing at 
pages 1118-19 of the Legislative Assembly Debates of that date. 
(c) The proportion referred to in pad (a) applies to all Superior BRil-

way Services. 

Kr. if. -S. AvlDllhlllngam Ohettlar: Whllt were the reason", which mAde 
them come to that conclusion in 1987? 

fte :801lourable Sir 'thomas ......... : If the Honourable Member will 
refer to the speeoh I cited, he will gpt the views of the Government of 

~ on this subject. 
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1Ir. S. latyamuti: May I know whether . Govenunent ~ to tbat 
·conclusion, in view of qualified Indi8.tlS not being avlloilable fur these 
posts, or in view of their touching faith in race 'I 

fte JIoDourable IIr Thomas S'ewart.; Neither suggestion of the Hon-
olU'Qble Member is correct. 

Kr. S. Satyamurtt: May I know whether the Govemme'nt have come 
to the oonclusion tha.t. in spite of qualified IndiaDi being available for 
·these 'postal 26 per cent. Europeans ought to conUnue" 

The Honourable Sir 'l'bomas Stewart: Government have decided to 
>continue the proportion of 75 p~  eent. and 25 per oent. on the ground 
:that it is in the interMit of efficiency of railways. 

Kr. S. Satyamurtl: H!lV(' Government come to the conclu£'ion that. 
I!ldians, if they are mor.c thun 75 per oent_ ill the p ~ servioes, will 
jntroduce ~  and 25 per CeIJt. Europeans will be necessary for 
, ~  If so, for what reasons? 

The HODourable Sir Thomas Stewart: I do not know that the Gov-
ernment of India. are wedded to " strict 76 pet cent. and 16 per cent. 
·bBeis. But it is the figure to which they work and they 816 01. opiBioD. 
·that such distribution make/! for the efficiency of railways. 

Mr. Jlabammad AIIlar All: Is this 26 per cent. equal to the rocruit-
ment of Muslims in the Hovernment service? 

The BoIlourable Sir Thomas Stewan: The reoruitment of Muslims is 
governed by the Home Department ~  of '1984. 

Kr. T. S. Avlnublllngam. OhetUar: For how many years bve they 
'Axed this proportion? 

The Honourable Sir Thomas Stewart ~ The proportion was fixtld in 
1996. 

, 
III. •• S. Aa.,: When do t·he Government of India expect to end 

tbis ~  per cent. of EuropMns? 

The Honourable Sir Thomas Stewart: To that question I cnn .,tive no 
·reply. 

Dr. Sir Zlauddill Allmad: In how many years do Government think 
that the proportion of 25 per cent. ~ \ 1  will be achieved in railways? 
Will if; be achieved in a. century? 

'!'he Honourable Sir Thomas Stewart: To that question also I can give 
no p ~. 

Mr. llaau Su.bedar; ]8 it 11 fact t.hat in certain sections, particularly 
in connection wit.h workRhops an(1 certain technical posta, " tiiRpl'C)por-
t.ionately large llumberof Europeuns, much larger than 25 per ~ ., ifl i.D 

:fact being recmited? 



2888 . LBGISLATI\'B ABSDlBLY. flOT. Nov. 19158 • 

ft. lI0n0unbla SIr ftomaa 8hwan.: This 26 percent. refers entirely 
to the superior railway set'Vioes and not to railway workshops. 

Mr. Jlanu Sube4&r: Is it not a fact that, on this plea that this ~  per 
cent. restriction on European recruitment is only for the superior services, 
cent. per cent. of certain classes of railway workshop employees is being 
brought out from England? That is the point. 

The Honourable Sir '!'homu Stewart: If the Honourable ~  

wishes to have information regarding any other oategory of employees, I 
should be glad if he will put down a question on the notice paper. 

1Ir. LalchUld lfav&lral: When considering this question m.1987, were 
any reasons given for fixing this ratio and, if so, is there any Rtatement 
or book in which .t;1wse reasons are set out? . . ~ .  .. ~ ... 
"the JrQnoarable Sir Thomas Stewart: I urn afruid I am unawa.re of' 

any doctimerit of"the sort to which the Honourable Member referll. 

PuBClJASE OF STORES BY PIIRT 'I'RUST!I. 

+1202. *Kr. Sam! Vencat&ehelam Ohatty: (a) Will t,hE' Honoura.ble 
Member for Communica.tions pltlRse state if it is a fact that the Port Trullt 
Boards, or, at any rate, the Madras Port Trust Board, have a purchasing 
agent in England for the purchase of stores? 

(b) If so, what are the charges bome on his account for the last five 
yeaTS, and what are his functions? 

(c) What are the total values of purchases during the last five years of 
all the major ports in India and outside India? 

(d) Why have not the major ports been asked to make their purchase. 
through the Indian Stores Department? . 

(e) Have the major ports adopted the latest rules of the Government of 
India in regard to indigenous and foreign manufactures? 

The Honourable Sir '!'hamas Stewart: (n) to ( c) and (e). Information 
is being collected and will be laid on the table in due course. 

(d) The Rules for the Supply of Articles required to be p ~ for 
the Public Service have alread:v bE-en brought to the notice of the "arious 
major port authorities in India. 

INCONVENIENCES A'l' SILOHAR RTATION ON THE ASSAM BENGAL RAILWAY. 

1203. ·1Ir. Brojendra lfarayUl Ohaudhury: Will the Honourable the 
Railway Member please state: 

(a) whether the complaints appearing in the Anandaba,ar Patri1ca 
of the 20th October, 1988, regarding Silchar station, Assam 
Bengal Railway, (i) absence of platfonn on the second line, 
(ii) insufficient lighting inside the station and at the entrance 
to the station near the taxi-stand, are substa.ntially correct· 
if so, what st.eps are contemplated for removal of the com: 
plaints; . 

t.,Answe'· to thi. qUl'lItioll laid 011 the table, the questioner being .beent. 
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(b) whether Sllchar is a distriat town and terminus of the Badarpur-
Silohar Branch; 

(c) whether there is more traffic on Badarpur-Silchar Branoh lin .. 
than 00 the main line from Badarpur towards Lumding; 

(d) whether there is any classification of stations on the Assam 
Bengal Railway; if so, to which cla$s is .Silohar assigned;. 
Bnd what are the gen. requirements for" boarding-train-
facilities and for lighting in that class; and 

(e) whether Sllchar p08SeSBeli those requirements? 

'l'he Honourable Sir Thom .. Stewart: ~  are being made from 
the Railway Administration and 1.1 reply will be laid on the to.bIe in due 
course. 

A(,()IDENTS IN SYIJIET AND CACRAB ON THE ASSAM BENOAL RAILWAY. 

110&. *Kr. Brojendra Barayan Ohaudhury: Will the Honourable the-
Railway Member please state: 

(a) whether the railway aCc2dents described in the Government 
publication "India in 1984-85" include those killed or injured. 
by running trains; 

(b) whether any person has becn killed or seriously injured on the 
railway in the Sylhet and Cschar districts since the reply ~. 

given in t;bis House to starred question No. 511 on the 26tl1. 
August, 1988; 

(c) the total number of railway casualties in Sylhet and Cachar 
since the beginning of the railway year, as against similar 
total for the whole of Indian Railways, and also as against 
the total for unfenced railways; 

(d) whether the railways in' Sylhet and Cachar are generally UD-
fenced, except some of the station premises; the lengths un-
fenoed in Sylhet and Cachar and in India; 

(e) whether the running over BCCldents in Sylhet and Cachar above 
referred to mostly happened by trains other than mail or 
express trains; 

(f) whether on the Assam Bengal Railway the more competent and 
responsible drivers are sorted out for the mail truins: 

(g) the highest and lowest and average' salary of drivars on the 
AMam Bengal Railway, and the corresponding figures for 
the  Eastern Bengal Railway; and 

(h) the salaries of the drivers of trains, which caused the accidents 
referred to in starred question No. 511 of the 26th August, 
1988, and th.e years of experience of each? 

'!'he Honourable Sir Tb.omu Stewart: (a) No. Detailed figures a?pear 
in the Railway Board's Annua.l Report on Indian Railways for 19.IJ4-SIS, 
Volume II, pages 237-269, a copy of which is in the Library of the HOl,;l.Ie. 

(b) to (h). I am calling for such particulars relating to the .Assa1D 
Bengal Rl.l.ilw8'y 8S are readily avaUable or can be compiled wjthout'lIrdue-
labour and will pluce 1\ further reply on the table of the House when. 
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these ha.ve been ~ . Comparative figures relating to the whole of 
the Indian Railways, as asked for in parts (0) ond (d), fU'e not available 
_ their compilation would involvemOl'e tune and labour than lite cotn-
menllUr.&Le with Bny use to which theae figur.es could be put. 

IltiOLUSION 0'-WOKEN IN RAILWAY ADVI!lORY BOAlt.DS. 

i •. *SJuimati Jt. :B.adba Bat SubbarafaD: Will the Honourable Mem-
'ber for Railways be pleBsed to state: 

(a) the number of Railway Advisory Boords in British· India; 

(b) how many, if any, of them have women serving on them; 
and \ 

(c) wheth.sr Government are prepared to take immediate steps 
t·o include women on all such Boards? 

The ~  Sir Thomas Stewart: (u) Twenty-one, exeludillg tht! 
·Central lttWis(Jry Coullcil for RailwnYr!. 

(b) None. 

(0) I would refer the Honourable Member to the Railway Boal'd't! 
.:kemorandum No. 446-T./1I, following page 58 of the "Summal'Y of the 
Proceedings of the Meetings of the Central AdviRory Council for Rail-
ways" held at Simla on the 8rd and 8th October, 1986. It will be spen 
tlterefrom that t,here is nothing to preclude either t,he elcl'tion 01 nomi-
nation of women to se&ts on these Committees. 

1>JILOOA'tfON 0' RA.ILWAY ,AND POSTAL '1'RA1I'JI'JI.' BETWEEN BONOAlGAON ~~  
BUNI. 

1108 •• Ib'. B1'8jellClra Bara7aD Ohaudhury: Will the Honourable ~ 

Railway Member please state: 

(a) whether the complaiUk by Mr. P. K. Gupta in the HinduBthan 
Standard of the 17th September, 1988, regarding dislocation 
of railway and postal tra.ffic for three months up to the 
date of complaint after the breach between Bongaigaon and 
Bijni, are true; 

(b) whether normal oonditions have since been restored; if so, 
from which date; 

(0) the reasons why the traffic during dislocation was not diverted 
by steamer l1i4 Dhubri, i.B., the old route; 

(d) whether the old route was not speedier and surer service; and 

(e) whether he is aware that this railway is the outllet of AssRm 
nIley to the ou.aide world ? 

'l'be BGaCNrab1. Sir Tbomu Stew .. : (a) I have not ~  been able to 
'get a oOPY of the newspaper referred to. 
(b) Yes: fl'om the 29th October, 1988. 

(0) and (dj. I have called for information and will lay a further reply OIl 
the table of the House when it is reoeived. 
(.e) I am prepared to accept this from the Honourable Member. 
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. 8ardu SaDt iii.: Do 1 understand that the GO'9'emmeD1i Publloity 
Department do not get. this paper? 

ft. KOIlourable Sir TUm. St---*: I must asaum. 10, .inca we have 
been unable to get a copy of it. 

.Mr. Kuamma4 AIIlar Ali: Do Oo'\'8t'ItZDent mean that they are not at 
.all aware of this accident btltiween BoafBipon and Bijni, apart &om 4Ihe 
puper referred to? 

The Honourable Sir 'ft8m ...... an: Certainly t,hey are: that; i" in· 
herent in my reply. J huve said that the normal working has been resumed 
from a certain date. 

Mr. BroteD.dra KII'&JIII. Obaut1blll'1: Did DOt the lIollOurUle M&aW>er 
receive the newspaper cutting which I sent along with the BOtie. of tile 
.question ? 

'!'he Honourable Sir '!'hom .. MeWlft: No. I did not ~  a copy of the 
.cutting. 

Mr. Brojendra Karayan Ohauclhury: I remember to have supplied a 
.-copy of ,he cutting along with the qoostion. 

~  ON RETURN TICKETS BETWUN C.4LCUTTA. ~  !(VKII!TIIlNGH. 

1117 •• .,. IkDj_dIa .va,. CIlaue.,t Wil1 the Honourable the 
RMh"RY J4.ember pleRse state: 

(8) whether the attention of t,he Eastern Bengal Railway author-
ities has been dra.wn to the complaint by Mr. N. K. Boy in 
the Anandabasar Patrika of the 4th Kartik last, that in 
.violation of the terms of the Puj(l concessioB, return tickets 
between Oalcutta and Mymensingh have been owroh8l'ge4; 

(b) whether it is intended to refund the oyerooharge to the ,..,&SS-
engers; if so, how it is to be done; and 

(c) whether steps are being talilen to fix respoDsihmty for the 
mistake and to ensure completely that such mistakes do not 
happeD. in future? 

'lb. lIGa1HIrable Sir Tbom. ..... a-t: (a) I have not seentbe com" 
:plaints referred to, but the Geneml Manager, Eaaiem Bengal Railway, st.tes 
that his attention has been drawn to it. 

(b) and (c). The question of whether there has been any overcharge is 
being investigated by the Administration. If there has heen an overchftrge, 
refunds will he nrrllngecl in the lIsual manner on claims that, ure establiahe(l. 

Mr. Jlrojendra lfa.raya.n Ohaudh1ll1: Is the HOllouruhle Member aware 
thai the 't\oaffi('. Manager has written to the complainant, Mr. Roy, "omit-
ting that he has been overchRrged? 

'!'he Honourable Sir 'l"homu Stewart: I was not so aware, but lum very 
:happy to hl\ve ha(l brought t·o my notice this instance of courtesy on I.he 
part of the Mana.ger. 
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1Ir. Brolellodra Narayan Ohaudhary: I have not got a reply to my ques-
tion, part (d), as to how the payment is to be made? 

The Honourable Sir 'lhomII Stewad: Presumably those entitled to· 
retund will mllke an up plication to the railways concerned. 

• Mr. Brolendra :RaraJ&D 0ha1ldh1U'J: How will the railway administra-
tion examine whether the claims for refund are correct or not? 

The Honourable Sir Tbomu Stewart: I cannot be expected to expound .' 
tht details of getting u refund from a railway company. 

OP.B:NI!iG 0,. THE BnOADCASTI!fG STATION AT TBlOHINOPQx.y. 

1108. *1Ir. S. Satyam1U't1: Will the Honourable Member for\ COJ;DIDU-
nications be plea!J8d to state: 

(a) whether any decision has been reached with regard to the Broad-
caating Station at Trichinopoly; . 

(b) whether it is proposed to postpone the opening of the station; if 
so, why; 

(c) whether all or part of the machinery has been ordered, and. 
whether BOme appointments also have been made already; and 

(d) whether GovernmeBt are prepared to consider the advisability of 
opening the station as early as possible in view of the rise in 
the number of private licences, after the opening of the Madras-
station? 

The Honourable Sir ThoID&l Stewart: (a), (b) and (d). The question 
whether, in view of the need for economy, the opening of the Trichinopoly 
Station should be postponed is under the consideration of Government. 
The aspect of the question to which the Honourable Member has l1lferred. 
in part (d) of the question will receive due consideration. 

(c) All the lUachinery has been ordered and received. Selection has· 
been made for some of the posts for the Station. 

1Ir. S. Satyamurti: In considering and deciding this question, may I 
know whether the Governtnent will consider that postponing the opening 
of this station after the machinery has been ordered and received will in-
volve depreciation of the machinery? 

The Honourable Sir Thom&l Stewart: Yes: that is certainly one con· 
HideratioTi that must he taken into account. 

Ill. S. Satyamurtl: May I know whether Government will also bear 
in mind that after thf:j opening of the station in Madras, the number of 
private licences has gone up, and that the opening of the Trichinopoly 
station will accelerate the process and bring increased revenue to tqe 
Department? 

The Honourable Sir Thomu stewart: That is a very relevBJlt considera-
tion. 
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AYYAI.tYB TRAIN DlSASTJiB ON TJIB SoUT.II bDIAN RAILWAY. 

1209. *Kr. S. Satyamurtl: Will the Honourable Member for Railways 
be pleased to state: 

(a.) whether he has received the reports of the enquiry into the 
Ayyalur train disaster of the Sout.h Indian Hailway; 

(b) whether Government have come to any conclusions with regard 
to any judicial enquiry as in the case of the Bihta disaster; 
and 

(c) whether compensation has been paid to the victims of the dis· 
aster, that is, to all those injured and to the survivors of those 
who died; if so, how much; if not, why not? 

'!"he Bonourable Sir Thomas Stewart: A report from the Senior Gov· 
~ Inspector has been received. 

(b) A judicial enquiry of the nature suggested does not appear to be 
called for. A magisterial enquiry has been held. 

(c) The question of the payment of compensation can only arise when a 
decision is reached in regard to the responsibility for the accident. 

Mr. S. Satyamurt!1 With reference to the answers to clauses (b) and 
(c) of the question, may I know whether the Government are satisfied that 
• mere magisterial inquiry will finally decide, especially for the purpose 
·of paying compensation, the question of liability for the accident? 

The lloDourable Sir TholDU Stewart: I am unable to answer that 
-question until I have seen the report of the magisterial inquiry. 

Mr. S. Satyamartl: May I know whether Government have found in 
·the report that they have already received that the accident was partly due 
to the absence of a watchman at the gate near where the accident occurred' 

fte Bonourable SIr Thomaa Stewart: I should be reluctant to answer 
that question without refreshing m;v memory by reading the report. 

Mr. S. SMyamartl: May I take it, therefore, that Government have 
not finally made up their mind that a mere magisterial inquiry is enough 
.and that a judicial inquiry is not necessary? 

fte Honourable Sir Thomas stewart: No final decision has been taken. 

Mr. K. Santh&D&m: May 1 know whether the report of the Governmel1t 
-Inspector will be laid on the table of the House? 

fte Honourable Sir Thomas Stewart: The report of the Senior Govern-
ment Inspector will be published in due course in the half yearly volume 
giving the history of accidents that have occurred on railways. 

SIIdar Sam Singh: May I know if the Railway Board haa consulted 
~  law officers of the Government of India when they lay down this 1~
tounding proposition of law that the sufferers are not to be compensated If 
the rails had been removed maliciously? 
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'l'IaI ....... Ilr '1'Ilomu .'ewan: That ariRes ')ut of 11 quelltion 
\\'hioh Wlla dealt wi-t,h some half an hour ago. 

Mr. Sri Prakl8a: With reference to part (0) of the question, may I 
know if the Government or the railway COPlpany have no general responsi-
. bilit.y for the ~, of thE' passengers that they carry? 

The JIQaoarable lir Tlaoau ."wan: I 1!a"6 only the Honourable 
Member's word for it, that this arises out of part (b) of the question. 

:Kr. Sri J'rakua: I said part (e). ~ Ronotlt"ble ~  said that 
thE' quelltion of compensation can only arise when ~  inquiries have 
Iwen made and (.ertain conclusions arrived at. I want to know whether' 
t,he Gov6mment have no general responsibility for the safety of ~ p .... en-
gers and whether t.hey are not liable for compensation for ]oss of life ana 
p p ~  when they themselves hnve taken these passengers for payment 
ou their railways? 

The ][oDourable Sir Thomu Stewan: If the l!onour/ible MemhC'r ill 
11 NOON- put,ting to me 11 legal question, I ~ ask him to sive me natiQl, 

so that, I rna;v refer it to the law officers of ~. 

hIlLING OF INDIANS IN RESPECT Of THE HAPPEN1NOS AN}) EVBHTS nr 
~ . 

1210. ·lIr. S. Satyamurti: Will the Secretary for Extert;lJ'l AJflurl bit 
pleased ~: 

(a) whether Government have recently communicated to His Majes-
ty'il Government the feeling of Indiall8 in MBpect of the 
happenings and events in Palestine; if 10. OIl whioh'4ate they 
last 10 oOQlmunioated and what they communicated; and 

(b) whether the Govemm6[)t of IntUa will inD>rJll liia ~  

~  of the strong feeling in, India th.t Pille,. 
should not be coerced into accepting any decisions against the 
will of ber,people and that Palestine should be made, al earl,. 
a. :posBible, into a free and independent Arab 8ta'e? 

Slr Aubre)' lIetcalfe: This is Ii question which Sh01.tld h&ve been acldreas-
eel to the Honoul'able the Home Member. 

VtSl'l' OJ!' THE SECRETARY OF THill EXTERNAL An'AfM Duo,uTxBlf't' TO ~ .. 

1210 A. *Mr. S. Saty&murU: Win the Secretary for ExterQlll A.jfaira 
pl •• ee state: 

(a) what ~ P1U'po&e. or p~ . of hill r",eat visit to Kabul wen; 
(b) what were the questions discu,sed between the GovemmDllt of 

Afgbanistan and him.elf; 

(4) ",bether ~:  .ettlelDlHlt ha. been reached as regards . ~  
trade; If so, what that aet61ement is; aDd ' 
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(d) whether the nttcntion of Government has been drawn to the 

~  of the ~  of Afghanistan ,.garding this 
Pl8tter? 

Sir Aubrey .eteal!e: (8) The visit wus made in acceptance of an invita-
t.ion from t,he Afghan Government. 

(b) to. (d).  An informal discussion took place with Members of the 
Afghll.n Government regarding certain p . ~  and economic questionll of 
!!ommon interest to both Governments. It would not. be in the public 
interest to publish !my details regarding these informal conversations beyond' 
whnt hn!, already been published by the Afghan Govenlment in their COQl-
nl1lnique 011 the !mhjE:'C't to ,,·hich thE:' Honournhle Member refers in pRrt 
(d) of ~ quest.ion. 

Kr. S. Satyamurti: With rtlferen<:tl to the Afghan Govemment's ~ 
rnulliqutl to which reference hBs been made in part (d) of the question, may 
r 1m ow whether 011 the question of the transfer of the tribal territories on 
this side of Afghanistan to the N.·W. F. P. Govemment, the Frontier Pro-
vince Govel'llrnent was ulso consulted, or the subject was only a matter of 
diacu88ieil between my friend ·and tht, Govemment of His Majesty 'flbe 
King of Afghanist.an? 

11r4.tny MMMUt: Wl1Bt my Honourable friend means .bytl'llutdar! 
(1(' 1I0t know. 

111'. S. Satyamunl: What I mean is tlbatlthere·sbould be no dual oon-
trol ill all these tribal territories. lind all of them should be administered 
~ OIlP Governrrumt,. May I know if tbllj; matter was a matter of discus-
sion between my friend Ilnd the Government of His Msjestry the King of 

~ .  in Kabul? 

Sir Aubrey .etcalfe: ~ . The question wouJ.d ~  nothing to Jo wH,h 
the Afghan Government III any case. 

1Ir. S. Satyamurti: May I know with regal,'dto trade, between Af"ban-
istan and India whether any tentative' settlement has been anivN at· 
between the Government of Afghanist.an and the Government (If India ~ 

Sir Aubrey .eteaUe: No, .sir; no. decision has heen taken at 'present. 
All t.he Honourable Member is aware from the Afghan Government's cC'm-
mUDique, the Afghan CommerceM'inister, 'It is hoped, will "rftit India ~,  

when furi.her discussions will take place. 

JIr. S .. SatlaJllurtl: And may I know whether the RonQurable the 
Commerce Member will he called toO participate in the discuslJion? 

'" AUb"f .eWllfe: Of COUl'lHl, the Commerce Departmeut is vitally 
interestM in the question, and the Hoaourable the Oommerce Member will 

\11 111~  t.l\kf' n Inrge part in the disoUMion. 

JlaUlana Zafar .AU Khan: May I know, S4', whether in the discussions 
thllt, t.ook place between the representatives of tbe Afghan Govemtnetlt and' 
tlle Government of India, the queltion of Shami Pir fonned the topic of-
diseusl'.lion or not? 
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Sir Aubrey Metcalfe: 1 have already said that 1 am not in a position to 
give flny further information tha-n has already been given in my reply nnd 
in the Afghun Government's communique. 

. Mr. Abdul Qatyum: May I know, Sir, why the Trade Agent is under 
the .Foreign Secretary and not under the Commerce Department.? 

Sir Aubrey Metcalfe: He is actuoJly under the Commerce Department. 

Mr. S. Satyamurtl: May I know, Sir, when these talks are expected to 
take place with regard to the trade agreement between the tWQ oountrio8? 

> 

Sir Aubrey Metcalf.: It depends on when the Commerce Minister of the 
Afghanistan Government is able to come here. I hope that he will be able 
to come here within l;he next few week .. 

UNSTARRED QUESTIONS AND ANSWERS. 

~ . OF STAFF IN TlIlI: POSTS AND TBLBGBAPHS AND RAILWAY 
DEPARTMENTS. . 

M. Kr. P. 11.. DaJDIeD: (a) Will the Honourable Member for Commu-
Dioatinns please state if Government propose to superannuate Government 
.arvamte in:· 

(i) the Posts and Telegraphs Department, and 

(ii) the Railway Department? 

(b) If so, will this superannuation be based on the principle of thirty 
years' service or fifty years of age, whichever case is .pp ~  to employees 
in these two Departments? 

(e) Is this superannua.tion  due to a  desire to make economies in the 
DepKl'liments concerned? 

. ''lIle Honourable Sir Thomas Stewan: (a) No such proposal is under 
.consideration at present. 

(b) and (c). Do notr arise .. 

P.aooaDUlLlI: AD01"I'ED FOB INFLICTINO PuNI8JDUINT UNDO TIlB INDIAN 
RAILWAYS Am . 

. 81. Kr. B. B. Varma: Will the Honourable Member for Railways 
please refer to the reply to unstarred question No. 184, asked in this House 
-on the 21st September, 1937, and state: 

(a) the procedure of departmental BCtion by the railway adminis-
tration for punishment by forfeiture of a sum deductible from 
pay, and the rules thereof; 

tb) whether punishment by forfeiture of a sum deductible from pav 
includes or excludes: • 

(i) withdrawal or forfeiture of privileges, e.g., free passes, leave 
without pay, etc.; 
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(Ii)" 6n .. , including: .fod.eiture .. or , red!JCtiap, of, , ~~ , ~  ~ 
in the C88e .of train and 1'UDIlll1g ·.taft; 

(iii) withholding of incrementa or promotion, iDoIuding stoppage at. 
aD efficiency bar; 

(iv) reduction to a. lower p'ost or ~, or to· a lower stAge 
in a time-scale; or transfer from hIgher p,?st to a lower 
post; 

(v) ~  from payor after termination of servio&-, frWn Pro-
vident Fund Oontribution or from. gratuity, of the whole, 
or part of any pecuniary loss callaed to Government, by 
negHgence ofbrfJach 'Of orde,,; 

('") censure.; 
(vii) suspension; 

(viii) remova.l from the service; 

(ix) dismissal from service; 

(x) tennination of service as per terms of agreement; a.nd 

(xi)withbelding of the whole· or pa.rt of Provident Fund contri-
bution or gra.tuity in acoorda.nce with the provisions of 
the Sta.te Railway Provident Fund a.nd Gratuity Rules; 
a.nd 

(c) whether "railw(lY administration" inc,:ludeli:l or exclu4es.the 
officiaJs of the railway from General MlIoDager to non-
gazetted railway servants both in superior a.nd in inferior 
service; or only mea.ns .. General Mllna.ge;t:" ~. ~  in 
section 3(6) of the Indian Railways Act, '1800? . 

The BODOlIl'able Sir Thomas Stewart: (a) and (b). The Honourable 
Member'·s question is not understood. The rules referred to in item (ii) of 
the. reply to unstarred question No. 184 referred to rules framed ander 
the enabling provisions of the Indian Railwa.ys Act, 1890. The penalties 
deta.iled by ille Honourable Member in pa.rt (b) of his question a.re inflicted 
under rules which do not derive' their a.uthority from' ~  Act. . 

( c) Tlle expression .. rail wa y .adminj./ltration' ~ ~.  .in ,the, reply to, un-
starred question No. 134 includes the General Mana.ger of a railway admi-
nistra.tion and all other officials to whom the General ManagtD'hulclelega.ted 
powers under the rulcs in force. 

HouRS OF EMPLOYMENT OF RAILWAY Snv ANT/! ,ON.1RE . SJ;l .. HDARA-
SAHARANPUR LIGHT RAILWAY. 

66. Mr. B.  B. Varma: Will the ~~,,  Ra.ilwa.ys 
p ~ \ . ref\'lr. to ,Chaptet: VI-A of ~ ~ In4ian RailwayI' Aet, 1890. and state 
the' boursof ~p ~~ of railway serva.nts on the Shahdara.-Sa,hara.npur 
Light. RailF,ay? 

1 1 ~  Sir '!"homu ltewan: ~ ~.  have DO inforD,lation. 
The Hours of Employment Regulations which provide for the regulatioI1.of. 
hours of work under the Wa.shington Convention hnve not so far been ex-
tended to toe Shahdara-Saharanpur ~  RailWAv. These Regulations 
have been given statutory effeet.onthe, ~ ,  ~:  Indian, 
}:astern Bengal, Oreat"J'ndinu.PElWns.ula. Bomb&y. Ba.roda. and a.mtral 

o 
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India, Madras and Southern M&hratta and Bengal and North Western Rail-
ways only. The question of ~  t.hese Hegulations to other principal 
Hnilways is at present under consideration . 

.AP:PuCATlONB SUB:mTTBD FOR OBTAINING THE CoNSENT OF THE GOVERNOR 

GENEBAL UNDER SECTION 270 OF THE GOVERNMENT OF INDIA ACT, 1935. 
BY THE NON-GAZETTED RAILWAY STAFF. 

81. Mr. B. B. Varma: Will the Honourable Member for Railways 
please state the rule or procedure for obtaining the consent of the Governor 
General under section 270 of the Government of India Act, 1935, laid 
down for observance by the non-gazetted railway staff and whether the 
railway administration is empowered to withhold applications submitted 
through them for obtaining the said consent? If so, under wlrlch section 
of the said Act. ' 

The lloDoarable Sir 'l"homas Stewart: No rule or procedure has been 
laid down. It is open to any person desiring to institute proceedings, to the 
institution of which the consent, of the Governor General in his discretion is 
required, to address an application for the necessary consent to the Secre-
tary to the Governor General (Public). 

CLASSIJ'IOATION OF CLEANERS ON RAILWAYS. 

68. Mr. B. B. Varma: Will the Honourable Member for Railwuys 
please refer to Rules 85 and 36 for the recruitment and training of non-
gazetted staff on State-managed Railways and state whether the cleaners 
are ill irJerior service? 

The Honourable Sir Thomas Stewart: The reply is in the affirmative. 

ARRANGEMENT FOR CoMMUNICATIONS BETWEEN TELEGRAPHIO AND NON-

TELEGRAPBlC STATIONS ON THE SHAIIDARA-SAH.A;RANPUB LIGHT 

RAILWAY. 

69 •• r. B.  B. Varma: Will the Honourable Member fer Railway. 
please refer to the reply given to unstarred question No, 52(c) asked in 
this House on the 18th September, 1988, and state: 

(a) the minimum and mRximum distance of stations connected by 
te1egraph; 

(b) the minimum and maximum distance of stations not conneoted 
by telegraph; 

(0) the minimum and maximum distanoe of stations referred to in 
paris <a> and (b); and 

(d) what arrangement of communications exist between telegraphio 
and non-telegraphic stations with minimum and max..mum 
distances of the Shahdara-Saharanpur Light Ra.il.wayi' 

The JlODourable 8tr Thomas Stewart: (a) Minimum 81 miles: tQ8,,;mUm 
14i miles. 

(b) 5i miles in each case. 
(0-) Minimum Ii ·miles: maximum 51 miles. 
(d) Communications are by Jetters Bent by traiDa. 
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LoCOMOTIVES ON THE SHAHDARA-SAHAlUNPUB UGH'l' RAILWAY. 

'10. 1Ir. B. B. Varma: Will the Honourable Member for Railways 
please refer to page 270 of the report by the Railway Board on Indian 
Railways for 1006-37. Volume II. in respeot of Shahdara-Baharanpur 
Light Railway, and state: 

(a) the total coat of ten locomotives; 
(b) the actual number of locomotives utilised per day in summer 

and winter, respectively; and 
(0) whether more than 50 per cent. are stored over and above the 

actual requirements? If so, the necessity therefor? 

The Honourable Sir Thomas Stewart: The iIlforDiation is being collect-
eel and will be laid OIl the table of the House in due course. 

SPBED EXEMPTION GIVEN TO THE SHAHDARA.-SAHARA.NPUB LIGHT RAILWAY. 

71. Mr. B. B. Varma: Will the Honourable Member for RRilways 
please refer to the reply given to unstarred question No. 52(a). asked'in 
this House on the 13th September, 1008, and state: . 

(a) whether the exemption given to the Shahdara-Saharanpur Light 
Railway was on the consideration that it was a third alass 
railway; 

(b) since when it is classified as second class railway; and 
(c) the names of other second class railways whom exemption from 

section 62 of the Indian Railways Act, 1800, is given? 

The Honourable Sir Thomas Stewart: (a) No. 
(b) l\l25-2G. 
(c) The information is being compiled and a further reply wi1l be laid 

on the table of thf' House when it is ready. 

TamD CLAss VEHIOLES WITH LATRINES ON THE SHAHDARA.-SAHARA.NPUR 
LIGHT RAIL WAY. 

t72. Mr. B. B. Varma: Will the Honourable Member for Railways 
please state: 

(a) the percentage of third class coaching vehicles p.rovided with 
latrine acoommCJdation on Shahdara-Saharanpur Light Rau-
way during 1987-88; and 

(b) the reasons for the low percentAge on second cl!l&s railways ~ 

CoNTRIBUTION TOWA.lU>8 CBntE AND OBDBB BY THB SJuHDABA·SABARA.NPUR 
LIGHT RAILWAY. 

78. Mr. B. B. Varma: Will the Honourable Member for Railways 
please state: 

(a) the amount of the contribution towards crime and order to 
Local Government by the Shahdara-Sahar811pur Light Rail-
way; 

tForan_er to thia que-.uon, Ite 8D8Wer to qneation No. 70. 
02 
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(b) the arrangements made by the Shahdara-Saharanpllr Light. 
Railway for the safety of travelling public during the long 

9,pp, ~. of night tra.ins (8; up and.4:dQiilll) jn ~ season 
at l18raut and ,~  stations;.. . 

(0) whether it is a fact that ~  those long stoppage at thoa& 
stations the guards and the engine staff a.re relieved aDd· 
utilized to work;the. . ~ 1. . . ~  bet-
ween non-telegraphio stations; 

(d) whether it is a fact that the Travelling Ticket Examiners of 
th088 trains and the station stall. at those atationsare per-
mi'ted to retire during those long hours of stoppage and ex-
empted from Hours of Employment Regulations; and 

'\ 

(e) if the replies to parts (c) and (d) be in the affirmative, what 
action has been taken against tM violation of Rules 95 and 
1.0 issued under Railway Department Notification No. 1078-
T.; dated the 9th March, 1929; if no action has been 'taken;;' 
~  not? 

'!'he Honourable Slr"l'bomu Stewart: (8) No contribution is paid. 

(b) to (e). I have called for the informa.tion required and will lrly a 
fluther reply on the table of the Bouse when it .is received. 

FBNCDl'G AND LEVEL-CROSSINGS ON THE SHAHDABA-SARAB.l,liPUB LIGHT' 

RAILWAY • 

.". 1Ir. B.  B. Vanna: Will the Honourable Member for Railways 
plee.sf\ state: 

(a) the number of level-crossings on ~ p  Light 
Railway; 

(b) the number of level-crossings on that Railway pl'Ovided with· 
gates; 

(c) the number of animals mvolved in accidents on that Railway 
during 1987-88; 

(d) the minimum and maximum length of fencing on that Rail-
way; 

(e) the kind of fencing on that railway; and 

(f) the number of gatemen employed' on that R'ailway? 

fte Honourable Sir ftOm.u Stewart: (a) One hundred and twenty-· 
nine. 
(b) Six. 

(c) Two. 
(d)' Station yards only are fenced. 

(e) Wire fencing. 

{i) Six. 
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THnm CLA.ss FARES ON THE SHA.BDA.RA..SA.BARANPUB LIGHT RAILWAY. 

'16. 111'. B. B. Varma: Will the Honourable Member for Railways 
please state: 

( a) the consideration for fixing the fares of third class tickets on 
the Shabdara-Saharanpur Light Railwa.y; 

(b) whether it is a fact that the distance from Shahdara to Thana 
Bhawan is more than to Tbana Bhawan town; 

(c) whether the fare of a third class ticket from Sha.hdara to Thana 
Bhawan town and Thana Bhawan is Rs. 1-6-0; and 

(d) whether it is a fact that a passenger holding a third class ticket 
on payment of Rs. 1·6-0 from Shahdara to Thana Bhawan 
town and continuing his journey to Thana Bhawan is charged 
an extra fare of anna one with penalty; if so, why when 
there is no ditwrence.in fare from Shahdara? 

'!'he Honourable Sir Thomas Stewart: (a) Considerations similar to 
those influencing the' fixation of fares on other Railways, vi •. , the reason· 
ableness of the charge to be made having regard to an factorsattecting the 
movement of traffic and the necessity for ohtaining an adequate return on 
the capital ~ . 

(b) Yes, by 11 mile. 

(c) Yes. 

(d) The reply to the first part is in the negative, and the second part 
does not, therefore, arise. 

EXPENDITURE ON STRUCTURAL WORX, ETC., ON THE SHAHDARA-RAHARANPUR 

LYOHT RA.lLWAY. 

·",a.lb. B.B. Varma: 'wm the Honourable Member, far . RailWIlY6 
please refer to pages 56 and 57 of the Report by the RMlway BosM: on 
Indian Railways, Volume II, for 1986-87, in respect of Shahdara-Saharan-
pur Light Railway and state: 

(a) the nature of structural work on whioh the amount over and 
above of 1985-86 was expended, with the amount on eaoh 
structural work; 

(b) whether tenders for those works were called, if so, what were 
the minimum and maximum rates quoted and accepted; and 

(c) the realions and circumstances for the increase in expenditure 
on maintenance ahd supply of locomotive power during 1986· 
37 aga.!inst 1985-86? 

'1"b.e HOIlourable Sir '.l"Iiomas8\ew&rt: (a) The d1ftet'ence in the apparent 
expenditure is accounted for by the credit to 1985-86 aocounts for the sale 
of old materials, no additional structural works being carried out. 

(b) Does not arise. 

(0) Increased shunting mileage, acceleration of speed of mixed trl&tns, and 
increased loads of goods trains. 
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DnlDElW AND, PAY OF OERTAIN Olo'FICERS ON THE 8BAIfDARA-SAHAKANPUB 

LIGHT RAILWAY. 

, 71. Mr. B.  B. Varma: Will the Honourable Member for Railways 
please state:· 

(a) the dividend received by the Government from the Shahdara-
Saharanpur Light Railway during the preceding three years; 

(b) the rate of pay of the Manager, the Assistant Loco-Superinten-
dent and the Permanent Way Inspector on that Railway, 
with their technical qualifications; 

(c) the rate of pay of the Manager, the Assistant Loco-Superinten-
dent and the Permanent Way Inspector on'lecond cla8& 
railways, with their technical qualifications; and ' 

(d) whether he is aware that the amount of dividend ca,n be in-
cret\Sed by reducing the pay of the Manager, the Loco-
Superintendent and the Permanent Way Inspector of that 
Railway in equality to other second class railways 1 

fte Honourable Sir ftomas stewart: (a) Government have no shares 
in the Shahdara-Saharanpur Light, Railway Company. Presumably t.he 
HonNlrhble Member is referring toO the surplus profits received by the Gov-
ernment of the United Provinces. If so, the figures are: 

19311·36 Rs. l,aO,31SS 
1938·37 . RH. 1,12,232 

1937·38 . Rs. 1,70,1015 

(b), (c) and (d). Government have no information as the railways re-
ferred to are either Company or Indian State owned and managed. 

OVEBCROWDING ON THE SHAHDAU·SAHARANP1JB. LIClH'JI RAILWAY. 

'lS. Mr. B. B. Varma: Will the Honourable' Member for Railwaya 
please refer to pages 218, 216 and 217 of the Report by the Jtailway 'Board 
on Indian Railways, Volume II, for 1986-87 in respect of Shahdara-
Saharanpur Light Railway and state: 

(a) the daily average number of seats in third class passenger 
carriages provided in each train ; 

(b) the daily average number of third olass passenger carried in 
each trB'in; 

(c) the percentage of overcrowding in third class passenger 
carriages; 

(d) the daily average of overcrowding in trains; and 
(e) the reasons for not taking action under sections 98 and 102 of 

the Indian Railways Act, 18901 

The .cmourable Sir ftomaa Stewart: (a) 850 in each day train provid-
ing 8:!,200 seat-miles, and 234 in each night train providing 1, ~ seat-
miles. 

(b) 850 per day train occupying 18,700 seat-miles. and 475 per night 
train occupying 10,450 seat-miles. 

(0) and (d). There is no overcrowding. 
ijl) Doel not arise. 
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mCU:AEIB IN THE CoNSUM:Pl'JON Oi· C',oAL ON THE SHA.HDARoi-SAHABANPUB 

I..IGIlT RAILWAY. 

t'19. Ill. B.  B. Varma: Will the Honourable Member for Railways 
please refer to pages 222 and 228 of the Report by the Railway Board on 
Indian Railways for 1936-37, Volume II, and state: 

(a) the reasons for the mcrease of coal consumed in locomotives by 
182 tons during 1936-87 over and above 1985-86 figures on 
the Shahdara-Saharanpur Light Railway; 

(b) the quantity and the rate of coal supplied to the motor works at 
Saharanpur during 1986-87; and 

(c) whether the Assistant Loco-Superintendent of that Railway has 
any proprietory rights in that motor works? 

TmuTS AND RoBBEBlES COMMITTED ON THE .~ ..  J .. IGIJT 
RAILWAY. 

80. Mr. B.  B. Varma: Will the Honourable Member for Railways 
please state the number of thefts and robberies committed in the running 
trains (3 Up and 4 Down) of the Shahdara-Saharanpur Light Railway 
during the preceding three years? 

The Honourable Sir 'l"homu Stewart: 

1985-86 

1938-87 

1937-38 

2 

2 

3 

LATRINES IN TRmD CLAss CoJdP.AR'J'IIENTS ON THE SHAHDAU-SAIIARANP{TB 

LIGBTRAILWAY. 

81. Mr. B.  B. Varma: Will the Honourable Member for Railways 
please state:· 

(a) whether he is aware that it is not feasible for a passenger travel-
ling in a third class carriage not fitted with latrine on the 
Shahdara-Saharanpur Light Railway to attend the call of 
nature at stations where stoppage of the train is only three 
minutes; 

(b) if so, what amount of period and the mileage a pass6llger has 
to travel in that carriage holding a ticket from Shahdara to 
Saharanpur to ease himself; 

(c) the convenience achieved and economy affected by the a.dminis-
tration for stopping the 8 Up at Shamli from 0-40 to 5-0 
hours and 4 Down at Bar8ut from 8-41 to 6-15 hours; 

(d) whetber such long stoppages at ~  hours are not I\Bsinst tbe 
safety and inconvenience of travelling public; and 

tFor an.wer to this question, 8ee an.wel· to question No. '70. 
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(e) whether the ~  h.!l's a'f1y objection, .finanoial or other-
wise to startmg and termmatmg those trams from 20-80 to 
6-0 hours on both ways? 

i'fte-iJIaDOurableSlr 'l'hOlQUr Stewart: ( 8) I am prepared to accept this 
.from the Honourable Member. 

(b) The appended statement show's the distances from Sha.hc;lara to each 
,station up to &haranpur, the distanoes between intermediate stations and 
th9 time of arrival and departure at each stntion. 

(c) and (e). The tlimings of the trains referred to have not been based 
on any consideration of convenience to the Administration OF by reasons 
of economy, but have been influenced by the l'equirements Of the people 
residing in the area trav.eraed. 

(d) I have no reason to believe that this is the case. 
, 

Statement. 

Distance Interme- Stations. 1 Up 3Up 
from diate Mixed. Mixed. 
Delbi Diltance. 
Bbahdal'a. 

lliJee. Miles. 
0 Delhi Shahdara, W. C. Dep. 10 laO 19 20 

~ 

51 51 Noli AlT. 10 44 19 44 
·J)ep.·lO -4.7 J9 ,'7 

101 51 Gotl'a AlT. 11 07 20 07 
Dep. 11 10 20 10 

141 Sf Khekra P. T. ArT. II 28 20 26 
Dep. 11 29 20 30 

20 5t Baghpat Road W. P. T. ArT. 11 51 20 52 
Dep. II 57 21 04 

241 41 8ujra ArT. 12  14 21 21 
:Qep. 12 18 21 ·rs 301 5t Baraut ArT. 12 37 21 
Dep. 12 43 22 11 

38 21 Baoli ArT. 12 56 22 25 
Dep.12 69 

~ 
29 

361 31 Kaaimpur Kheri W. AlT. 13 12 

" Dep. 13  18 22 56 
42, 6t Ailwn Arr. 13 40}X 2 23 22 

Dep. 13 47 Dn.28 28 
45. 3i Kandhla ArT. 14 01' 23 43 

Dep.14 05 23 59 
49t 41 Khandraoli ArT. 14 22 00 17 

Dep. 14 25 00 20 
1141 41 Shamli W. ArT. 14 43 00 4O}X 

Dep. 14- 51 5 00 Dn. 
61 6i Hind Arr. 15 13 5 27 

Dep. III 16 5 32 
661 51 Thana Bhawan TOWD An. 15 35 5 54 

Dep.16 38 5 57 
671 It Thana BhawaD P. T. An. 15 46 8 08 

Dep.15 49 6 13 
74 61 Nanauta W. P. T. An. 16 11 6 37 

Dep. 16 17 6 47 
771 31 Bona.Arjunpur . ArT. 16 32 7 02 

&ampur tlanhyanm P. T. 
Dep. 16 34 7 011 

81 at Arr. 16 49 7 10 
Dep. 16 52 '! l3 

~ 1 6 Manani ArT. 17 14. 7 46 
Dep. 17 17 7 49 

92i lit Saharanpur W. C. Arr. ]7 40 R 10 
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·'1»'aooltDuRE FOR DEPARTMENTAI, ENQUIRIES ON STATE RAILWAYS. 

;'82.-Jlr. 'B. ·B ..... arma: Will the Honourable Member for"Railways 
please lay on the table the rules of procedure of departmental inquiries 
into the offenqes (the, maximum penalty for which is .neither dismissal 
nor removal from ~ , oommitted by non-gazetted rEuiway servants on 
'Eastern Bengal, East Indian. Great Indian Peninsula and North Western 
Railways? 

The HOD01'1rable . Sir J'l"homas 'Stewart: I would invite the attention of 
MIe Honourable Member totille 12 of the "Rules regulating discipline and 
right.; of appeal of non-gazetted Railway Servants", copy of which is in the 
Library of the House. 

NON-GRA.NT (IF-HoLiDAYS TO' STATION AND RUNNING STA}'F ON RA:rLWAYS. 

83. Kr. B.  B. Varma: Will the Honourable Member for Railways 
please refer to the reply given to starred question !{o. 187 'asked in this 
'House on 16th February, 1934 and state: 

(a) whether it is a fact that station and running staff are neither 
granted nor .~ _the holidays enjoyed by the staff in 
offices under tho Negotiable Instruments Act; 

(b) whether it is a fact that there is a differential treatment between 
the two sets of staff; and when it will disappear; and 

(c) what compensation §s paid to station and running staff for holi-
days under the Negotiable Instruments Act; if none, why 
not? 

'!'he Bonourable Sir Thomas Stewart: I am obtaining information whioh 
I will lay on the table of the House in due oourse. 

PASSES ISSUED TO THE STAFF OF THE SHAHDARA-SAIIARANPUR LIGHT RAILWAY. 

N. Kr. B. B. Varma: Will the Honourable Member for Railways 
please state: . 

(a) the number, class and purpose of passes issued to the staff of 
Shahdara-Saharanpur Light Railway to travel between 
lJelhi-Shahdara and Delhi during 1925-1939; 

(b) the name of the Railway Adm1nistration who issued those 
passes, and 

(c) the authority of the pass rules under which thOse passes are 
p ~  

The HODourable Sir Thomas Stewart: (a) A first class card pass for the 
, ~  and a third ~  card PBBS for a dak peon are issued annually to 
'travel to and from theIr Headquarters Office which is in Delhi. 

(b) The East Indian Railway. 

(0) The information required has been called for and a further reply 
will be laid on the table of the House when it is received. 
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STONlIl.Bu.J.4ST CONSUDD BY THE SHAllDAllA.·&IIAlU.NPUR LIGHT R.uL.1U.Y. 

86. Mr. B. B. Va.rma: Will the Honourable Member for Railways. 
please state: 

(a) the quantity of stone· ballast consumed each year Bince it 
became a class II Railway, by the Shahdara·Saharanpur 
Light Railway; 

(b) the rates at which the stone·ballast was purchased during that 
period, for quarry and for site, respectively; and 

(c) whether tenders were called for the supply during that period; 
if 80, with what result; and if not, why not? '" '. 

'l'h. Honourable Sir Thomas Stewart: (a) and (b). I lay on ~  table a 
statement showing the quantity of stone-ballast consumed each year and 
the rates at which it was purchased by the Shahdara.Saharanpur Light 
RaUwny since it became a class II Railway. 

(c) From 1925-1980, tenders were invited owing to the unsatisfactory 
results' obtained, subsequently periodical quotations only were invited in 
order to check market rates. 

Year. Quantity Rate of Add freight Rate at 
of Ballallt. Quarry per and Trans· me. 

100 c.ft. shipment 
ohargeFl. 

1926 . 112,96R 10' 0 0 "2-4 12 4. 0 
1926 . 711,602 11 4, 0' 2--4, 13 8 0' 
1926 . 715,906 11 12 0 2-4 14, 0'  0' 
1928 . 311,318 11 8 0' 1-12 13 4, 0' 
1927 . 31R,4,64 10' 4 0' 1-12 12 0'  0' 
1928 , 96,854 10' 4, 0' 1-12 12 0 0-
1929 . 16,819 9 4. 0' 1-12 11 0  0 
1929 . 62,366 7 12 0' 2-4 10' 0 0 
1929 . 26,038 7 12 0 2-4 10' 0  0 
1930' . 53,261i \I 12 0' 1-12 11 8 0-
1931 , Nil. 

" 
.. 

193! • 79,0'33 \I 0' 0' 1-12 10' 12 0' 
1933 . 98,567 8 12 0' 1-12 10 8 0' 
1934. . /i4,,0'63 8 8 0' 1-12 10' 4, 0' 
19311 . 125,74,2 8 8 0' 1--12 10' 4, 0' 
1936 . 87,4,90' 8 8 0' 1-12 10' 4 0' 
1937 . 152,807 8  8  0 1-12 10' 4, 0' 
1938 . 89,000 7 14 0 1-12 9 10 0' 

- ~

STONE·BALLAST REQl11Rl!oD FOB ClIlBTAUi ,RAILWAYS. 

88, Mr. B ••. Varma: wm the Honourable Member for Railways. 
please state: 

(a) the quantity of stone·ballast required each year for 108·01 miles 
of a railway line of 2' 6' gauge, initial and renewal. 
respectively; 
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(b) the rate of stone-ballast purchased for State Railway for quarry; 
and 

(c) whether tenders :lore invited by class II Railways for stone-
ballo.st? 

The Honourable Sir ThOml8 Stewart: (a) This entirely depends on loca.l 
conditions. 

(b) This varies in different places. In the Delhi Division, North West-
ern Railway, it is at present about RB. 5 per hundred cubic feet. 

(c) Government have no infonnation. 

AOQUIREMENT 'BY GOVERNM1l:NT 011' THE 
RAILWAY. 

HDABA-SAHARANPlJR LIGHT 

111. Mr. B. B. Varma: Will the Honourable Member for Railways 
please refer to the Agreement between the Government and the Shahdara.-
Saharanpur Light Railway and state the date on which Government consi-
dered the question of acquiring the railway on the expiry of the periods 
referred to in the Agreement? 

The Honourable Sir Thom. stewart: April 1927 and 1984. 

RAomNO OF P_,SSENOER CARRIAGBS ON CuRVES OF '.l'IlE SRAHDABA· 

SAHABANPUB LIGHT RAlT,WAY'. 

88. Mr. B.  B. Va.rma: Will the Honourable Member for Railways 
please state: 

(a) the circumstances of ragging of passenger ca.rriages on curves 
of the Shahdara-Saharanpur Light Railway while in motion; 

(b) whether this is due to maintenance of the track or the defect-
ive rolling stock; and 

lC) whether travelling on that railway under these circumstances is 
sBfe? 

The Honowable Sir ThomaI Stewart: (a) I do not know what the Hon-
~ Member means by the word "ragging". I understand there is no 

undue motion when carriages take curves. 

(b) nnd (c). Do not arise. 

ExTENSION OF 'I'HE HO'(TRl!I OF . ~  REGULATIONS TO THE RUNNING 

STAFF AND '!'HE CoMPANY RAILWAYS. 

89. Ill. B.  B. Va.rma: Will the Honourable Member for Railways 
please refer to starred question No. 145, asked on the 16th February, 
1984, and state the date by which a revision of the rules will take effect 
to admit the l'unning staff under the Hours of Employment Regulations 
and its I!xt.ension over Company Railways? 

The Honourable Sir 'l'hOJDlf Stewart: No date bas been fixed for the 
revision of the Railway Servants Hours of Employment Rules so as to-
bring the running staff within their scope. As regards the question of the 
extension of these Rules to other principal railways I would refer t.be 
Honourable Member to the reply given to starred question No. 272, asked by 
Mr. N. M. Joshi in this  House on the 17th August, 1988. 
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STATBMENTS LAID ON THII TABI ... 

In.fo""ation promiBed in reply to Btarred queation. No.. 30 lind 31 a.ked. 
by Mr. Manu Subedar on the 8th Auguet, 1938. 

PaomtOTION AND PuRCHABB or COAL BY RAILWAYS. 

Starred q"utiOB No. $O.-(a) Total out.put of steam coal and aVirage COlt pen· 
ton. 

1936·38 
1938·37 
1937·38 

Year. 

Total quantity Averap 
of ooal raised ooetper 
from railway ton. 
oollieries. 

Tons. 
21,47,233 
22,94,7011 
29,71,11112· 

Ra .... p. 
314 
It 111 9 
380 

(b) Total purchased of steam coal from the market. 

Year. 

Total quantity 
ofooal pur. 
ohased from 
tho market. 

Average 
price 
per ton. 

Tons. Ra .... p. 
19311·38 41,38,146 3  6 11 
1936·37 41,20,1177 3  3  0 
1937·38 43,77,673 3  1  2 

(e) The Honourable Member is referred to t.he answer given to part (al, first of· 
(b) and part (e) of starred question No. 1172 aaked by Dr .. P. N. &nerj_ in the· 
LegialaUve Assembly on 12th March, 1~. 

ApPOINTMENT OF INDIANS AS AUENTS AND DIIPUTY AUENTS ON STAT. RAIL· 
WAYS. 

8tarred qutaf.ion No. "1.-(a) and (b). I lay a statement on the table. 
(e) to (f). I would refer the Honoura.ble Member to my speech of 24th Febru· 

ary, 1938, appearing on pagea 1118 and 1119 of the Legislative Auembly Debates for 
t.hat day. 

Statement showing the Indian ~ 1 Agent, and Agent. appointed on Scme 
Railway. .iftce 1916. 

Railway. 

E.B. 

.. 

.. 

.. 
E.r. 

.. 

Name. Designation. Period of 
appointment. 

Dewan Bahadur ny. Agent. 24·9·1931 to 

Whether 
pE'rmanent 
or tempo. 
rary. 

Temporary 
Matbra D... 27·1·1933. 

Dewan Babadur Agent 
B.R.Singh. 
Ditto Do . 

Ditto Do. 

Mr. L. P. Miara ny.Agent. 

Ditto Do. 

17·3·1932 to 
16.7·1932. 
28·3·1933 to 
19·8·1934. 
20·6·1934 to 
J8·3·19311. 

OfBciating. 

Do. 

Permanent. 

1·6·1932 to OfBoiating. 
12·11·1932. 
13·n·1932 to Permanent 

Remarks. 

The poat oE 
ny. Agent 
Wall then 
temporary. 

30·11·19311. (provisional). 
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Whether 
Railway. Name. Deeignation. Period of permanent Remarks. 

appointment. or temporarJ'. 

:E. I. Mr. C. F. Gilbert Dy. Agent. 26-3-1935 to Offioiating. 
20-1-1936. .. Ditto Do. 21-1-1986 to Permanent 
9-10-1937. ~ . .. Mr. G. W. Scriven Do. 1-11-1936 to ciating. 
14-6·1936. 

·G.I.P .. Mr. S. M. Basrur Do. Is officiating 
8S Dy. Agent 
from 14th 
Soptember 
19.37. \ 

:N.W. Rai. Bahador D. Do. 13-5-19311 to Do. '. \ 
Dutt. 20-10-1935. 
Khan Bahadur M. D. Do. 28-4-1937 to Do. 
Sheikh. 7-10-1938. \ 

.. Mr. F. C.'Pavry Agent 13-7-1930 to Do. 
5·9·1930 . 

. Information promised in reply to parts (a) and (b) of starred que8tion 
No. 892 aBked by Mr. Lalchand Navalrni on the 23rd Augut, 1988. 

PROMOTION OF GUARDS ON THE NOltTH WESTERN RAILWAY. 

<al The number of grade I poat.s of guards (i.e., 2nd guards) on lit. March, 1938, 
WaH 61, and that of guards grades II and IlIon lst A'Pril, 1938, was 833 and 219, 
relpective1y. Grade IV of gua.rds baa be..m abolished. 'fhere are still, howevel', 65 
guardl in this grade who are counted against the posts in grade III and are hold-
ing grade IV.. peraonal to themselves. 
(b) Eleven grade II guards were promoted t.o grade III in June 1928. Since 

that date there haa been a surplus to actual requil'ements in this grade and therefore 
DO promotions. 'have been made. 

Information promised in 'reply to part (c) of 8,[arred question No. 419 a.tIked 

by Kkan Bakadur Shaikk Fa.al-i.Hllq Piracka on tke 23rd August, 

1988. 
~  TO GRANT A PASSPORT TO MAULVI ISMAIL QHAZl{A.VI OF .A.ImI'1'sa. 

(c) Yes . 

. Information. promi.ed in I'e ply to .taTTed queBtion No. 484 asked by Mr. 

Broj-endra Narayan Okaudkury on tke 26th AuguBt 1988. 

MARRIAGES OF CONVICTS IN THE ANDAIIANS. 

(b), (c) and (d). The statements made in the article are entirely faIlle. The 
-tranlportation of female convicts from India was stopped in 1922, but for BODle time 
.uch .. volunteered to .go there were allowed to do BO. Between 1922-23 and 1~  

.·only 125 female convicts were admitted, but even this arrangement. hal been discon-
tinued since 1933. There have not. heen any marriages between male and female 
-'COnvicts in recent ;real'll. The average convict popUlation duririg the put ave year. 
'WU 6,023 mal.. and 52 femalea. 
{e) Yea. 

(f) None. 
(g) and (h). Do not arise. 
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Information protni.ed in reply to part8 (c) and (d) of starred que.tion 
No. 606 asked by Mr. Abdul Qaiyum on the 95th August, 1988. 

PASSPORT I!'OR ONE MR. PRABODH CHANDRA. 

(c) Mr. Prabodh Chandra &pplied to the Deput.y Commiuiou.-, Lahore. for the 
grant of .. palljlOrt on the 28th April, 1938. On the l&IIle day, however, before the 
.application could be forwarded to the Provincial Government, the magiatrate who 
had certified the applicant t.o be a fit and proper perlon to receive -laaport withdrew 
his certificate. and the applicant did Dot produce another complete application until 
,the 211t June, 1938. 

(d) The applicant W&8 informed that a P&llport application ordinarily takes two 
or three weeks to be decided, but he waa not lUatmeted to come and enquire again 
after t,hat interval. 

Information promi8ed in Teply to part (a) of .tarred queltion No. 679B 
a8ked by Mr. Sri PrakasR on the 99th August, 1938. 

CONlI'ERMENT OF TITLBS AND HONOURS. 

Lilt 01 Aonour, and titlu, biotA ElIgli,A and Indian, whicA are awarthd to I.dion 
National •. 

1. Victoria Cross. 
2. Order of the Bath. 
3. Order of the Star of India. 
4. Order of t.he Indian Empire. 
5. Order of the Crown of India. 
6. Royal Victorian Order. 
7. Order of the British Empire. 
8. Order of t.he Companions of Honour. 
9. Knighthood. 

10, Diatinguiahed Service Order. 
11. Imperial Service Order. 
la Royal Red Croas. 
13. Distinguished Service Crola. 
14. Military Cros8. 
16. Order of British India. 
16. Indian Order of Merit. 
17. Kaisar·j·Hind Medal. 
18. Kaharaj6dhiraja. 
19. Maharaja Bahadur. 
m. Maharaja. 
21. Maharani. 
22. Nawab Bab&dur. 
95. Baja Bahadur. 
24. Nawab. 
BIt Baja. 
26. Begum. 
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~~ .~ 1: .OF . ~  ANPIB;9NOlinS ~  

!Me oj Mnour. tJn4Nlee. ".. BngU" .nd [ndi .. · wWM ems 0II1II __ 10 .IntJi_ 
NationalB.-contd •. 

~. Bani. 

as. Sh&lllll·ul· Ulama. 
29. Mahamahopadhya)'a. 

30. Bazik-ul·:Mulk; 

31. Diwan Bahadar .. 

32. Bardar Bahadur. 

M. Khan ~~ . 

34. Bai Bahadur. 

35. Rao Bahadur. 

36. Shifa-ul·Mulk. 

~,~ ~ ~. ' 
.  ,  : ;, " ~ , ,  . 

38. Chikitaakratna. 
"' ~ i' '. 

39. Bardai' Sahib. 

40. Khan Sahih. 

41. Bai Sahib. 

42. Bao Sahib. 

43. Albert Medal. 

44. Indian Dietinguiahed Service Medal. 

45. Edward Medal. 

46. King's Police Medal. 

47. Medal of the Order of the British Empire. 

48. Indian Police Medal. 

49. Long Service and Good Conduct Medal. 

50. Meritorioul Service Medal. 

51. Efficiency Decoration. 

52. EJllciency Medal. 

53. The King's Medsl (for Champion Shots in the Military Forces). 

54. Royal Victorian Medal. 

55. Imperial Service Medal. 

56. Viceroy'. Medal 

\ 
'. 

Information promised in reply to UnsJtarred question No. 20 aska4 by 
Mr. Muhammad A.har Ali on the 31st August, 1938. 

DUTIES AND POWF.RS OF DIVISIONAL SUPERINTENDENTS AND THEIR ASSISTANTS. 

(a) to (c!. The ~ , North WesteI'D ~  . ~ No.1 of 1927, part 'A' 
referred to 1D the openlllg part of the quesbon was reVised m 1937 ed ~p. 1 .p  

17(d) thereof was replaced by paragraph 29 of the revised Cit'cular. A .9OPY of the 
reviled Circula.r has been placed in the Library of the HOUle. I would aTsO refer 
the Honourahle Member to Appen,lix 'G' of the Agent's Circular No. 1 of 1., 
which mowl the authorities ~  to impose the penalty of redurtion in'P&Y and 
other punishments enumerated 10 rule 2 of the Roll'S restulating dilcipline and ~ 

of appeal of nOll-gazetted Bailway Sel'Vants. A copv of the Agent'. Circular No. 1 
of 1936 haa also been placed in the Librll'Y of the Bouse. 
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Injormo.tion promised in r.ply to starred qU6stiopt.s Nos. 799 and 800 asked 
by Dr. P. N. Banerjea on. the 6th September, 1938. 

COAL SBAM& IN ASSAM. 

8tan-ed qUt8tS01l No. 798.-(i) Yea. 

(ii) No, becaule the content of sulphur in Assam coal is too high for it to be a 
flnt cu coel. 

COAl, SEAMS IN ASSAM. 

Starred que,tioft No. 800.-(i) to (iii). The following atMelDen" giVN the parti· 
colan required:-

Name or situation of 
118&1D. 

Thiokness. 
(Approsimate). 

1. Unnamed seam 2 to " feet 
worked at Chera· 
punji mine. 

2. Unnamed seam pros. 20 feet 
peoted at Koilajan 
mine (now closed). 

Gradient. 
(Approximate). 

Almo!!t flat and 
elightly undulat· 

. ing. 

North 45° . 
East at I in O. 

Depth from 
surfaoe. 

The seam occurs in 
two hills abollt 300 
fNt high at a point 
about /SO feet lielow 
the top of the hills. 

Proapected along tl.e 
outcrop by adit. 
dri,..en from" Koila. 
jan Nalla ". 

I. Kongon Top (8t.... 6i feet . 
100 ~ . 

{ 
("'..oaI " feet . 

. Fireclay 10 feet 
Coal 7i fent. 

4. 20 feet aeam (Strata 16 to 20 feet 

KongonMain 
''IN' E. at I in 1·7 The seams outcrop in 
. the .ides of hUla. 

SOllth at 1 in 6 1 
107 feet). 
Ii feet seam (Stata Ii feet 
Mfeet). 
8 feet Beam 

Thiok seam 

8 feet. . 
(Top ooal21 feet 
1 FinK'lay 10 feet. 
~ Middle coall/S feet. 
1 Fireclay 5 feet. 
l Bottom coal 28 feet. 

(iv) Roughly' 1,500 million ton •. 

} 

The seams outcrop 
in the aides of hill 
which rille 1,300 

, . feet above the 
S. E. at 3Q to 46° plaina and alllO ira 

valleys. 

Information prrmti8ed in reply to 8taTf'IHI. qwsBtion.t Na.. 964 and 965 1, ~  

by Mr. Brojendra Narayan Chlludhury on the 13th September, 1938. 

PRIMITIVE TRIBES 010" AsSAM. 

Starred ~  No. 964.-(a) Yes. 
(b) Mr. Mills wa. stationed in the Nap Hills District both as Sub-Divi.iollaI 

Officer of the Mokokchung Sub-division .and as Deput? Commis.ioner of the District 
. during 1917-1924, U/26-Z'7, 193():.32 and 1'935-1937. . ~ services "ere placed at the 
disposal of the Government of Bengal for the purpoae of ~ conditions in 
the Chittagong Bill Ti'acts during the cold weather of 1926-2'1 and he was in charge 
Of the Cachar ·.Diat.rict (including the North Cacbar Billa Sub·diYiaion inhabited by 
hill tribes) in 1928 and 1929. 
(c) MI'. MiD. is HonQrary Proviucial Director of Ethnography in Auarn, a 

FeUow o.f the Boral Anthropological In8titute, a Fellow (Anthropological) of thp. 
Royal Asiatic Society of Bengal and the author of t!wee standard monograph. on 
~ tribe. publilhed by the Government of Auam. He wal invited to .preaent 

India at the Interllational Anthropoligical Congreal held at CopeDhapD la.t mon'h. 
(d) Govel'lUllent have not oppoaed Mr. Milla' .vlew8. and. .abject to ordmary 

aapeniaiOll, he w •• left a fl'\l8 hand to 001'1'1 out hy policy. 

(.).Y ... 
Do 
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(f) The consumption of foreign liquor i. almost entirely confined to foreigner •. 
NaglUl themselves have been brought to realise its detrimental effects and ha.ve 
co·opera.ted in preventing the spread of the habit. 

(g) No enquiry was made by the Government of India but the mislionarie. 
themselves, lUI loon as they realised that opium was being consumed a8 a wbatitute 
for fermented liquor, firmly suppressed the habit among their converts. 

(h) A strict system of passes has been introduced by executive order prohibiting 
the ingress of women f·rom the villages into Kohima bazaar where the spread of 
prostitution attracted the attention of Mr. Mills. - ' 

. (9 ~  !n the villages and based on 'village life is encouraged. The teach· 
mg IS lD Naga dialects, and Naga sonl/:8. dances, games and handicrafts are fOstered. 
Means are continually being Bought of making the educated tribesman more fitted 
rather than less fitted, for village life. ,,' 

(j) The whole of the large staff of interpreters, who might _ called the 
Corps d' elite of ~ . Naga Hills, wears national dress. It is also encouraged among 
teachers and pupils In Government "schools. . 

~ . No .. This would be a retrograde step after many years of sound and effective 
administratIOn.· . 

LUSJIAI HILT. TRIBES 11'\ ASSAM . 

• ~ ,  q1t"ution No. '?66.-(a) Yes. 

(b) No. Government is satisfied that the missionarirs have employed only the 
usual and accepted methods of preaching and teaching. 

(c) The whole education positioll in the Lushai Hills is now under review by 
the Government of Assam. 
(d) On Mr. SmaU's recommendation it is p ~  to withdraw Itranta for 

primary education only from the Mission Schools In the Khasi and Jaintia Hills 
from the 1st March 1939 and to spend an equal amount, on Government Primary 
Schools in the Bame areas. It is also proposed to complete ~ policy initiated in 
1004 of 8ubstituting Government for Mission Schools In the Garo Hills by with-
drawing the grants for the remaining 13 Mission Primary Schools from 1st March, 
1939. No other grants are to he withdrawn from the Mission Schoob in the non· 
excluded Hins. 
(e) No Buch decision has _n taken. 

(f) No. 

rnformation promi8ed in reply to starred question No. 977 asked by 
Dr. P. N. Banerjea on the 13th September, 1988. 

OUTPUT FROM THE KURBARBAREE AND SBRAMPORE COLLIERIES. 

(a) Yel. 
(b) The method is generally the same. 

(c) Over 90 per !'ent. 

Information promised in reply to starred que.tiotl. No. 994 a.kell by 
Mr. Lalchand NavalTai on the 13th September, 1938. 

SELECTION BoARDs POR SELEOTING CANDIDATES FOR RAILWAY ApPOINT)(&NTS. 

(a) On the ~  ~ 1  Ra.ilway, thc. Rystem . of selection of candidates by 
Dietrict Selection Committees was mtroduoed In ~9 9 In the : ~ . DeP!'rtment. For 
<other, Departments, Hood Office Selection Commltteee wert' Introduced 1Il 1931-
On tI.o North Wt'etern. East Indian, Bnd Great Indian ~ Railways, Selec-

tion Boards .tarted functioning from 1928. 1932 aDd 19154, respectlvely. 
(bl Normally senior officer8 lit on the ~ :  ~ . On ~ Eaate1'll ~1 

Rnilwav. however. junior OmCEn'S sit on . ~  BeI.ectl0D: ~  OD account 
f tl1 'r 'ted num'her of senior officeI'!! available 10 1 ~, AM rel1:ards the 
lattere p:~~ ~  are awnre of certain qaeetions aaked in the. Legialative 
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ABlleJDbly in oonnection·· with Selection Boaorda and of the Honourable M.ember'. 
opinion expreIBed during the Central Advisory Council meeting held on the 10th 
Auguet, 19 ,~  such Boards. 
(e) The reply;to both parta is in the afIh'mat.ive. 

(d) No. Government. aee DO reMon to. change the present By.tem of 101eetion. 

Information promiBed in reply to parts (b), (e) and (j) of unBtarrcd queBtien 
No. 52 asked by Sardar Mangal Singh on the 13th September, 1988 . 

. 'SPEED OF TRAINS AND PROFITS, ETO., OF Tl'IE SBAHDABA-SA.HABANPUR J ... IGHT 
. RAILWAY. 

(b) The booked speed varied from 18 to 20 m, p. h. for day tnin., and 15 to 
18 m. p. h. for night trains. 

The time taken for the journey between Delhi-Shahdara and Saharanpur was 
approximately: 

for day hains, from 7 to 7i hours; 
fm' night trains, frOID 8 to 9i houn. The t,ime given in the latter case is 

exclusive of a halt of one hour in summer and six houra in winter pro-
vided at Baraut or Shamli. 

(e) and (I). There is no Jruth in the suggestion. A woman was found traveIling 
by the train referred to without a ticket, and as she was unable to pay the charges 
due at Delhi-Shahdan, she was allowed to leave after giving her name and address. 
'Two hours afterwards, she was brou!!i'ht by a ~  before the station mastpr with 
an allegation that the Travelling Ticket Exammer of the train had &lnuited her. 
'The station master referred thf!m to t·he police. but it i. understood that no com-
~  was lodged at thepolica station. 

MOTIONS FOR ~ 

CONSTITUTION OF THE CHATFIELD COMMITTEE ON INDIAN DaPHNOB. 

JIr. President (The Honourable Sir Abdur Rahim): I have received a notice 
from Mr. Avinashilingam Chettiar that he intends to move a motion fOf 
the adjournment of the House to discuss a definite matter of urgent public 
importance, namely, the personnel of the Cha'!field Committee on Indian 
Defence and the· non-inclusion of an Indian in it. I am infonned that it 
has been disallowed by the Governor General. 

Mr. S. Satyamartl (Madras City: Non-Muhammadan Urban): Why 
-disallowed, Sir? 

1Ir. Prelldent (The Honourable Sir Abdur Rahim): On the ground of 
public interest. 

There is another motion to the same effect, and that has also been dis-
.aIlowed_ 

LATE RUNNING OF THE EAST INDIAN RAILWAY TRAINS AND INOREASE IN TO 

NUMBER 0 .. AOOIDENTS. 

1Ir. Pr8llden\ (The Honourable Sir .A,bdur Rahim): Then, Mr. B. D. 
Pande has given notice of a motion for adjourning the business of the 
Rouse in order to discuss a. matter of urgent public importance,' namely. 
the late running of the E. I. R. trains and the i!lcreBse in the number of 
~  ~  ~ 1 1  in the mindli Qf the .public. 'l'hat· dOeR not 
-seem' to me a ~ 'matter of urgent pul)lic importance,· and t'rllle it 
<lut of order. 

D 2 



MESSAGES FROM THE ~ OF STATE. 

Secretary of \he AlHmblJ: Sir, three Messages have be6l'l neoeivedfrom 
the Council of State. The ftrBt Meayge runa aa followtl: 
"Bir, I am directed toO inform you that the Conncil of State, at its meetiag helcl 

on the 22nd September, 1938, agreed without. any amendment to the following BilJI. 
which were paued by the Legislative Assembly at its meetiag held on the Db 
.Septemixor, 1938: 

1. A Bill to declare t.hat r.ertain defencea shall !lot be raiaed in anite fOT 
dlPllllpl in Britiah India in relpect of injari81 luBtained by workmeo; 

2. A Bill further to ameud the Indian Alircraft Act, 1934; and 
3. A Bill flll'llher to amend the Jndian Tea een Act., 1903, for a cerlain pur-

pOll8." . , "\ 

The second Message runs aa folloWB: 

"Sir, I am directed to inform you that t.he Bill to regulate the ~  of 
children to certain industrial employments, which was paued by t.he Legislative 
Alaembly at ita meeting held on the 2mh September, 1938, waa paned by the Council 
of State, held on the 22nd September, 1938, with the amendment shown ill the enclosed 
ltatement. 

The Council of Sute requestl the caneul'rence of the Legislative Assembly in the 
amendment. 

(Stat."""t .howing thll amendment ".,rd8 ill the Bill to Teg'Ulate the admi8lion of 
~  '0 certain Hulrutrial emplo1lment., by tile OOURCil of tJtate at it. melltiRg !elll 

Oft tile !lnd Sept.eabeT, 19~ .  

In clause 5, in lub-clause ('), the ~ 'or fourieentJlt' and the 1t'OI'da '88 the ca .. 
may be' were omitted." 

Sir, I la.y on the table the Bill all amended by the Council of State .. 

'I'M third Message runs aa follows: 

• 'Sir, I am directed to iDfoml you thtit the Bill to amend ihe law relating to the 
p'revention of cruelty to MimaiB, which W88 paned by the Legialative Anembly at 
. d.a meeting held on the 20th September, 1938, W88 F.BBed by the Council of State at, 
itt meeting held on the S2ud September, 1938, with the amendment. ahown in &lae 
enclosed atatemeat. ~. . 

The Couucil of State requests the concu,rrance of the Legialative A:aaembly in t.he 
amendment. .. 

Sir, I lay on the table the Billa8 a.mended by the Council of State. 

(Btatement Bhowing the amendment made in the Bill to amend ~ 

law TeDating to the prevention of cruelt·y to animaLt by the OiJuncal Of 
State at it. meeting held on the 2Bnd 8e'RtembBT, 1988.) 
"In claUBe 13, fOl' item (11) of Bub·section (!) of the propoBed section 15, t.he foUow. 

ing item was substit.uted, namely: 

'(II.) preacribing the maimer in which cattle may be impounded in any place 
appointed for the purpose, 80 1\8 to secure the provision of adequate spice 
food and water',.. . • 

THE INDIAN INCOME·TAX (AMENDMENT) BII ... L. 

PuSBNTA'lION OP THB RBPoaT 011' THB SBLlIOT COIllIlrI'I"1'BB, 

Tbe Boaourable SIr 1& ... Gria (.Finance Member): Sir, I lay on the 
table the' Report of the :SelectCommittee on the Bill furlher to auumcl 
the Indian Income-tax Act, 1922. 

( 2896 ) 



THE INDIAN MERCHANT SHIPl)ING (AMENDMENT) BILL. 

"fb1t BOD01D'&bte Sir KaJlammad. ZafruDaJa lUlu (Member for C.)m-
merce and Labour): Sir, I beg to move for leave to introduce a niH further 
to amend the Indian Merchant Shipping Act, 19~. 

111'. l'relll4l1l\ (The Honourable Sir Abdur Rahim): The question is: 
,,"l:hat leeve be gl'l\llted to iutl'oductl the Hill IUI·thel· to amend the Indian Merchant 

Shlpplllg Act, 1923." 

The motion was adopted. 

ft. KOIItJU&bIe Sir IDIbammad ZafndIatl 1Da_: Sir, 1 introcluee Lhe 
Hill. 

REPORTS OF THE PUBLIC ACCOUNTS COMMITTEE. 

ft, aODOlIIatII'I .. , ... 4ki1l(}'inance M.ember): Sir, I move: 
"That. the .Report.atJf the P.blic Accounts Committee 011 the accounts of 1934_35 

1935·36 and 1936-37 be takan into conBideration." . ' 

Mr. President (The HonourabLe Sir Abdur Rahim): Motion moved: 
"That the IMportll of the Ptlblic Atlcount. 'CtInmittee oath. IIGOOUBt. iii. 1184-35, 

1935-36 and 1936-37 be tabu into oollsidllratiou." 

1Ir. S.Satyama.rtl (M'adras City: Non-Muhammadan Urban); May I 
make a submission, Sir? So far as I know, ,and I believe I am right,-
the volumes of evidence of the Public Acoeunts Oommittee for 1986-87 
have not yat been made Bva.iiable to the Members of this House. It 
1Ieems to me, Sir, that that prilVilege was ,gained after a ,little tight in thi. 
House. Last year, the Honourable the Finanoe Member' or t.be 4,cq 
Finance Member, Sir John Nixon, claimed that these evideD.ce volumes 
need nOL be supplied. Then the House took possession of the matter nnd 
unaniruouslyresolved that these. volumes ought to be published. 1 am 
glad to say that the Honourable the Finance Memher hss accepted the 
.obligation to publish these evidence volumes, but so far as I can 'ReB, they 
have not. been made available to us. I am not blaming Government nlto-
gether, because they have been handicapped by the' unfortunate illness of 
one of the most important witnesses, Mr. WilsoIl, but the point is this that 
the volume of evidence for the last year haR not yet been published. The 
evidence cannot be referred to in detail in this House, but before Honour-
able Members can appreciate the points in the Report and follow the dis-
-cussion, I submit,-and I think the Honourabletlie MembE!J't'l of the House 
will Qgree with me,-that they must have an opportunity of pt'rllsing the 
evidence volumes so far as the latest year is oonoerned. There are impor-
tant matters on whioh I feel I cannot throw useful light, oodthe HOHse 
cannot follow wit.h that attention which this Houst) always dOC'R sneh 
matters unles's they have in their poslIBssion the evidence volumes for the 
last year, also. I, therefore, submit to you and to the Jt(')Dourab1e Rouse 
that we shall be consulting the convenience of all sections of the JJot'se, 
if we wait for the publioation and supply to all Honourable Members.",f the 

( 2897 ) 



2898 LEGISLATIVE ASSEMBLY. flOrK Nov. HlbR 

[ Mr. S. Satyamurti.] 

volumes of evidence of last year's Public Accounts Committee. 1 believe 
I have heard-I think the Honourable the Finance Member will corroborate 
me-that the volumes of evidence are already in the press; they are expect-
ed, 1 think, very shortly. I, therefore, have a suggestion to make to this 
Honourable House and to the Honourable the Finance Member, that the 
disoussion of these three years' Reports may stand over 'to a date II.fter 
the disposal of the Income-tax Bill. I may prove too optimistic, but I 
feel somehow that, by the 4th or 5th December at the latest, the lncome-
tax Bill will be disposed of by this House. I am usually a pessimist in 
such matters; so when I say that, I think the House may take it that 
it will be done. But even supposing that we sit till the 9th Dece.mber, there 
is one day, Saturday the 10th, on which we can sit; and if we have no 
question time, the discussion of these three years' Reports will be over in 
one day, because if we get a whole morning and a whole evening' we can 
discuss all these 'Reports. I, therefore, £eel that in the interests of all 
concerned. and especially in view of the absence of the evidence volumes 
which are important to give this House the real background behind these 
Reports-I ought to suggest to the House that it may be so good liS to agree 
to my sugge'stion that this discu88ion may stand over till the next day after 
the conclusion of the discussion of the Income-tax Bill. 

fte BoIloarab1e Sir .Tam .. Grill: I am sorry that the House is not in 
possession of the evidence volumes. The Honourable Member hAa rightly 
referred to the main cause of the delay in their being circulated. 1 fully 
understand how desirable it is that the evidenoe 'should be available so 
that we can all make speeohes consistent with our evidenoe aud our remarks 
in tbe Committee. As far as I am conoerned, I am quite agreeable to 
the .polltponement of the discussion of the Report if that is the wish of the 
HOUSfi. But I suggest that the House should prooeed to dispose of the 
exoess grants, in any oase, beoause we do not want any evidence volume for 
that purpose. 

Dr. Sir Zlaudd1D .Ahmad (United Proviness Southern Divisions: Muham-
madll.D Rural): We had been demanding for the last two yearB ...... 

1Ir. PreI1dellt (The Honourable Sir Abdur Rahim): The Honourable-
Member need not make a speech. If he does not agree, he may sa,. 
80. 

Dr. Sir Ztauddin Ahmad: I do not agree. 

1Ir. Prea1dent (The Honourable Sir Abdur Rahim): Is it the ~  
desire of the House that this motion should stlmd over'? 

Honourable Kemben: Yes. 

1Ir. Prelident (The Honourable Sir Abdur Rahim): Then T allow this 
motipn to stand over. 



DEMANDS FOR EXCESS GRANTS FOR 1986-37. 

SAL'!'. 
, 

The Honourable Sir James GI'III (:£4'inance Member): Sir, I move: 

"That 1m excess grant of RI. 9,127 he voted by the ASlIeDlbly to regularile the 
expenditure ~  to revenue actually incllrred in excess of the voted grant, in 
the year 1936-37 lD r8lp8Ct of ·Salt'." ' 

JIr. President (The Honourable Sir Abdur Rahim): Motion moved: 

"TbrJ. an excels grant of Rs. 9,127 he voted by the Auembly to regulAriu the 
expenditure chargeable to revenue actually incurred in eXCels of the voted grant in 
the year 1936-37 ill respeot of ·Salt· ... 

There is a cut motion to this demand for excess grant by Mr. Abdul 
Qaiyurn. But the Honourable Member cannot have any discussion of 
grievances OIl Ii-motion like this. • 

Mr. AbdUl Qliyum (North-West It'rontier }'rovillce: Ueneral): The 
pJ'ocedure is exactly the same as it, is for ordinary demands for grants. 

Mr. PresIdent (The Honourable Sir Abdur Rahim): No. You cannot 
hllve a discussion of all sorts of grievances. It has already been settled 
time after time. No principles or policy can be discussed. 

Mr. Abdul Qatyum: In that case I oppose the whole demand for excess 
grant. Sir, 1 wanted to move a token C'llt, but now that you have ruled 
that that token cut cannot be moved at this stage, I have no other option 
but to oppose this demand for excess grant. Before the civil disobedience 
Utovement of 1980, the right-holders in the salt mines in Teri Tehsil, 
Iiohat District, North-West Frontier Province, used to enjoy ~  privi-
leges and those privileges were taken away from them beC'auBe those people 
part,icipnted in the movement for freedom. 

The Honourable Sir James Grta: Sir, is it in order to raise a question 
of polic;v on a demand for excess grant? 

Mr. PreSident (The Honourable Sir Abdur Rahim): 'l'he Honourable 
Member (Mr. Abdul Qaiyum) is discussing what he has stated in hi!:> 
amendment which has been ruled out of order. He cannot. do that. 

Mr. A.bdUl Qatyum: In opposing I have to say something to gi"c 
reasons. 

111'. President. (The Honourable Sir Abdur Itahim): You cannot ~  

any question of policy. You know it, 

Mr. AbdUl Q&iyum: In that case I wi1l merely oppose it. 

1Ir. President ('l'he Honourable Sir Abdur Rahim): The question is: 

"That all eKeeS8 gra.nt of Re. 9,12'1 be. voted by. the Assembly to regulariH ~  
expenditure chargeable to revenue act\,a.lIy incurred in eX(,elll of the voted grant m 
the year 1936-37 ill relpeot of ·Salt'." 

The motion WDS udopted. 
( 2899 ) 
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hRIGAl'lQN, l!ITO.,()HARGI!ID T.(I RBvBNUB. 

The Bonourable Sir .Tames Grill: I move: 
"That an exce.88 grant of &. 7,96,486 be voted by the ABiembly t.o regulariae the 

expendituI'e chargeable t.o revenue actu..uy incurred in eltCelll of .tU voted grant in 
the 18&1' 1936-37 in respect of 'Irrigation, etc., charged t.o revenue· ... 

Mr. President (The Honourable Sir Abdur Rahim): Motion moved: 
"That IIIl uc_ grant of Ra. 7,96,486 be vj)ted by ·the Auembly t.o ftIIIlariIe the 

~ p  chargeable to revenue actually incurred in excess of the voted grant in 
the year 1936·37 in respect of 'Irrigation, etc., charged t.o reveoae· ... 

Mr. B. D. Pande has given notice of an amendment to this. I suppose 
he-wiehes to mso'Ut'ls flOme question of policy. 

1Ir. BfIJrl Datt PlDde (Rohilkund and Kumaon Divishims: Non-
Muhammadan Rural): Not· policy, but information,-80me more explana-
tion. 

1Ir. Prea1dat ('I'he Honourable Sir Abdur Rahim): You cannot move 
an amendment unless it be an economy cut. 

Ill. BIdrl Dldt. Pande: I oppose this grant. I am not moving that 
amendment. 1 only oppose and seek for 80me further explanation. The 
nplanation of item (2) here is this: 

"The excelll was mainly due t.o al'reara of working exp8D11811 .of the Nuirablod Sec-
tion of the Lloyd Barrage Project and interest thereon payable t.o the Sind Govern-
ment. ,being adjusted in the 1936·37 accounts instead of in thOle of 1937·;J8 as origiD-
ally COlltemplat.ed... . 

Whywalil it contemplated to be paid in 1987-88 and why was it paid a 
year earlier? There is no explanation of that-whether it was due to the 
presSure of the Sind Government that it was paid a year earlier, or it waa 
due to the charity of the Government of India or the Finance Member that 
t.bis sum was paid earlier to the Sind Government. 

The Honourable Sir .Tamel Grigg: I will read a little note 1 have got 
bere on the subject for the Honourable Member's information.. 

"The Lloyd Barrage and Canala Conetruct.ion Sc:heme (Kb.irtr.r ~  ~  
Central Government lands in the Naairabad TehBll of the Baluohat&n terrlt.ory. 
Axlcording t.o the proviaions contained in para. 4 (a) of the Second. Schedule to the 
Government. of India (Conatitution of Sind) Order, .1936, the ProVInces of ~  
aud Sind are not responsible for the amount outstanding on account !>f the ~  
Section. The Government of India had t.o take over the. outstandmg ~ ~~ 
t.o this section. As the orders of t.he Secretary of State 1D respect of thia liabillty 
had not been received by the time the budget estimates for 1936-217 were p~  
DO provision could be made on thia account in the ~  ~  for that year. ~ 
Government of Sind, however, had budgeted for this receipt, and as the delay. In 
plyment would h&ve increased the amount of interest due on the arrears of main-
tenance, the Finance Department decided, after the close of the year 1936-37, to make 
the inevitable payment forthwith. .The amount chargeable to the. Central GoVemme1It. 
i. worked out on a percentage basI8 /lgreed upon between the Sind Government and 
the Government of India." 

I bope that makes everything dear to the Honourable Member. 

1Ir. President (The Honourable Sir Abdur Rahim): The question is: 
"That ",n excess grant of RI. 7,96,486 be voted by the Alsembly to regula.riJe ~  

~ p  chargeable to revenue. .~ .  incurred in exc ... of ~ .,oted grant m 
the yeat' 1936·37 in respect of 'IrrigatIOn, etc., charged t.o revenue. 

The motion WDS adopted. 
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HOME DEPARTMENT. 

TIl. BoDoun.blt Sir lam.a Gna: Sir, 1 beg to move: 

"That 'an eXCll88 gro\nt of Re. 5,468 be ,.ot,ed by the AsMmWy to repI&riIe tile 
-expenditure chargeable to revenue actually incurred in eXC8llI of the voted grant in 
the year 1936-37 in respect of 'Home Department· ... 

Mr. PrelddeDt (The Honourable Sir Abdur Hahim): The question is: 
"That an exoe.. grant of RR. 5,468 be voted .by the AlI8mbly to repJarile t._ 

expenditure chargeahle to revenue actually incurred in excess of the voted graut in 
the year 1&36.37 in respect of 'Home Department'," 

The motion was adopted. 

CENTRAl. BOARD OF REVUUE. 

The BODOIU'able Sir lamea Gria: Sir, 1, beg to move: 

"That an eXC881 gmnt of Rs. 3,145 be voted by the A8I8mbly to HgWarile tile 
.expenditure chargeable to l'svenue actually il/,curred in exceu of the voted grant in 
the year 1936-37 in respect of 'Central Board of Revenue'." 

Mr. 'PreaideDt (The Honourable Sir Abdur Hlihim): The question is: 
"That an excees grallt of Rs. 3,145 be voted by the Aalembly to regulariH the 

-expeaditure chargeable to revenue actually 1ncum4 in sxeen of tbe ~ gND\ in 
the year 1936-37 in respect of 'Central .Board of RevenQe· ... 

The motion was adopted, 

. PAYMlINTS TO PaOVINCIAL GoVPNJIBJfT8, liTO. 

The HODoun.ble Sir Jamea Gna: Sir, 1 belt to move: 
: "That... 08X08II graat of Ba, 2,755 be vot.ed by the AI88IJlb1y to regalarile Uai-
.xpenditure chargeable to revenue actually iucurud in exCfJIIII of tile voW paIlt 'ira 
the year 1936-37 in respect of 'Payments to Provincial Goveminents, etc.'." . 

Mr. Prea1dliDt (The Honourllble Sir Abdur Rahim) : The question is: 
"That an excess grant of Rs. 2,755 be voted by the Assembly to re,ularise tlad 

expenditure chargeable to re, enue actaal1y incurred in excess of the voted ,1'&nt in 
the year 1936-37 in respe<'t of 'Payments to Provincial Governments, etc,'.·· 

The motion was adopted, 

POLlOE. 

'the HODourable Sir lamea Qria: Sir, I beg to move: 
"That an excess grant of Rs. 2,737 be voted by the A8I8mbly to regulal'ise the 

-expenditure chargeable to revenue actually ineurred in' excess of the voted grant in 
the year 1936-37 ill respect 'Jf 'Police'." 

Mr. PresideDt ('I'he Honourable Sir Abdur Hllhim): The question is: 
"That an exC8II8,. grant of B.&. 2,737 be voted by the Asll8JDbly to regularise the 

.expenditure chargeable to revenue actually incurred in excess of the votect grant in 
the year 1936-37 in respect of 'Police'," 

The motion was adopted. 

PORTS AND PILOTAGE. 

The HODourable Sir lamu Gnu: Sir, I beg to move: 
"That an excelll grant of Rs. 4,229 be voted by the Aasembly to ~ the 

expeDd.itul'8 1 . ~  to revenue actually incurred in excess of the voted grani in 
the year 1936-37 m respect of ~ and Pilotage'," 
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Ill. Prealdent (The Honourable Sir Abdur Rahim): Motion moved: 

"That an ~ lP"ant of RI. 4,229 be voted by the AIBeII1bly to regularile the' 
expenditure chargeabll' to revenue actually incurred in exc.. of the voted grant io. 
the year 1936-37 in respect. of 'Pol-ta and Pilotage· ... 

Ill. K. Santhanam (Tanjore cum Trichinopoly: Non-Muhanunadan 
Rural): Sir, I want to draw the attention of the House to the fact that no· 
sott of explanation has been supplied to us in the List of Grants. It is 
only fair. that when Government bring forward such excess grants, they 
should give an explanation for each item. I have tried to look into this, 
aud I find that no explun"8tion has been offered, and I suggest that we 
should not be asked to pass these things without any explanation being 
offered. 

The Honourable Sir .James Grill: If the Honourable ~  look 
at the List of Orants, he will be able to find the explanation. This is a 
cMua} excess of BE!. 4,000 odd on a total grant of about 15 lakhs. This is-
a very minute variation. I have not worked out the exact percentage, but 
it is certainly a .very minute variation. If that is not sufficient explanation, 
1 can give him no other. 

JIr. K. Santb in am : The amount involved may be small in this case,. 
but there are lakhs and lakhs in other grants . 

lb. Pltlident (The Honourable Sir Abdul' Uahim): 'I'he Honourable 
Member cannot make a second speech. The question is : 

"That. an exC81. grant. of RI. 4,229 be voted by the Aaembly to regularise the-
upenditure chargeab18 to reyenue actually incurred in excelS of t.he voted grant ia. 
\he 18M' 19!16-37 in respect of "PON and Pilot.age·." 

The motion was adopted. 

BOTANIOAL SURVEY. 

The Honourable Sir Jam.1 Grlg: f>ir, I beg to move: 

"That aD excell grant of Be. 3,666 he ,'OI.ed by the Allembly to replarile t.he-
Rp8l1dit.ure chargeable to revonue actually incurred in exc.s of the voted grant. in 
t.he year 1936-37 in resp'ect of 'Botanical Survey'." 

This is a. small, casual and unforeseen variat·ion. 

Mr. Pr88ldlllt (The Honourable Sir Abdur Rahim): The ~ is: 

"That. an exceu grant of RI. 3,666 be votjld by the AIIembly to regularile the-
up8l1diture chargeable to revenue actua.lly incurred in exc.. of tbe voted grant in 
the year 1936-37 in respect. of 'Botanical Survey· ... 

The motion was adopted. 

ZOOLOGICAL SURVEY. 

The Honourable Sir .Tamea Grlg: ISir, I beg to move: 
"That an exceas gra.nt of Re. 135 be voted by the AlIeD1bly to regu1ariIe t.he 

upenditure chargeable to revenue actually incurred in nC.1 of t.he ~  grant ill 
·t.he year 1936-37 in respect of 'Zoological Sllrvey'," 
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Mr. President ('I'he HQIlourable Sir Abdur Rahim): The question is: 
"That an excells grant of Rs. 135 be voted by the Auembly to 1'8Iulari18 ~  

expenditurll chargeable to Tovenue act.ually incurred in excess of the voted grant 1D 
the. year 1936-37 in !'8Ipect. of • Zoological Survey· ... 

'I'he motion was adopted. 

MINBS. 

The Honourable Sir .Tame. Grlg: 5ir, I beg to move: 

"That an excE'.IIS grant of RII. 6,762 be voted by the Asl8lDbl.y to regulari.ae the' 
expenditure chargeable to reyenue actually incurred in exceu of the voted grant in. 
the year 1936-37 in respect of 'Minell'." 

Mr. Prealdent (The Honourable Sir Abdur Rahim): The question is: 

"That an exceil8 grant. of RI.. 6,762 be voted by the AIHIDbiy to replarile the-
ei:pen!iitW"8 chargeable to revenue actually incurred in elUl8IIl of the voted IftoIlt mc 
the year 1936-31 in respect 01 'Minol'," 

The moticm was adopted. 

Cusus. 

The Honourable Sir .Tam. Gria: Sir, I move: 

"That an exce .. grant of Rs. B86 be voted by the Allembly to replariae th .. 
upenditure chargeable to revenue actually incurred in exC8111 of the voted grant ill 
the year 1936-37 in respect of ·Census· ... 

Mr. Pralideat (The Honourable Sir Abdur Rahim): Motion moved: 

"That an excess grant of RI. B86 be voted by the Auembly to replariH th .. 
expenditure chargeable to revenue actually incurred in exceH of the voted IftoIlt ill 
the y8lU' 1936-37 in. relpect 01 'Canlul', .. 

Mr. S. Satyamurtl (Madras City: Non-Muhammadan Urban): Sir, 
there is only one point I wish to raise. It is ridiculous carrying on a oensus· 
grant of a few hundred rupees for the ten years between one census and 
another. We can provide for such a.grant one or two years before the next 
oensus and one or two years later, but this sort·of thing has gone on for 
several years. I mention this point publicly 80 that this demand may not 
appear year after year, as this has no meaning at all. 

The Honourable Sir Jame. Grilg: Sir, I have a good deal of 
sympathy for the Honourable Member's animadversions on the multiplica-
tion of grants and I propose to leave behind for my successor an adjuration 
to consider t.he question, 

iii. Prut4ent (The Honourable Sir Abdur Rahim): The question is: 

"That an excel. grant of R., B86 be voted by the ·Allembl)' to. regularil8 the 
expenditure chargeable to revenue IK"tually incurred in excess of the vot..dpant in 
the year 1936-37 ill relpect oi ·Cenlus'." 

The motion was adopted. 
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S'l'A'TJONBRY AND PaINTING. 

!'be 1IeIIo1lJ'lblt lit IUlli Gna: Sir, I move: 

rlOTB Nov. !98S. 

"Tha.t an excess grant pf Rs. 42,311 be voted by the AUembl,. to replan.. the 
expenditure chargeable to f6\"enue IIctually incurred in excee. of the voted Il'Ut ill 
the year 1936·37 in respect. of 'Stationery and Printing· ... 

. Mr. Preat.dent (The' Honourable Sir Abdur Rahim): The question is: 
"That an exceas gr&rlt pf Rs. 42,311 be voted by the AlI8embly to regu1arile the 

expenditure chargeable to revenue actually incurred in exceBI of the voted grant in 
the year 1936·37 in reapect of 'Stationery and Printing· ... 

The motion was adopted. 
'\ 

MlSCELUNEOUS ADJUSTMEN'fS BETWEEN THE UBNTBAL Am> .PROVINCIAL 

GOVERNMENTS. 

The ~ 1. Sir lamea Cll'Ig: Sir, I move: 
\. 

"TIIIIIt. _ "XOllll lruwtof RI. a4,lT,lI99 be voted br the Allembly to repladle the 
elqlllUiitaN odaa.rgeable to 1'8V9nne .cim-lly ine12rred In exCeBI of the voW poaDt ira· 
the year 1936·37 in l'tlBpeoi. of 'Miscellaneous adjustments bet'W88D the Central .. nd 
Provincial Governments'." 

Honourable Members will see from the report of the Public Accounts 
Committee that this is because of sn unforeseen expansion in the jute 
revenue U('cruing towards the enfiof the year which has neoessitated 
larger payments to the provinces that benefit from the jute duty. In 
future years the grants to the jute Provinces wIll be taken in ~ of 
revenue and not as expenditure so that this business of a very large excess 
grant due to defective estimating will never happen again . 

. JIt.'Pl'uldent (The Honourable Sir Abdur Rahim): Motion movec!: 

"That an excess grant of RI. 24,17.399 be voted by the .AB&embly t.o regulariBe.tAe 
expenditure chargeable to Nvenue actually incurred in exCel. of tbe vo&ed ill'8llt in 
the yea\' 1936-37 ill reaped, of 'Mi8cpllaneou8 adjustments between the Central and 
Provincial GOyemmeDts'.·· 

Ill; lIadri Dutt Pande: Sir. I want to oppose this grant, which ~ 

t.o Rs. 24 lukhs, and I do not wont this to be passed silently. I want to 
know whether this amount hilS been given to the Bengal Government only 
or to which other Provincial Governments this is to be granted. I want 
to knew whether· my Province has got ony share or not. 

The )[oDOUrable 8lr .Tam .. ell'lll: Sir, t·he United Provinces groWs 
no jute, os I believe. Ilmi 80 it gets no share of t,he grant. 

Mr. Badrl DuU Pade: Which are the Governments then? 

The Bonourable .Sir .Tama Grigg: Bengal, Assam, Bihar. and I think 
possibly Orissa. 

lIr. PreSident (The Honourable Sir Abdur Rahim): The question is: 

"That aD excea. lP'ant of Bs. 24,17,399 be voted bf the A-.embl, .. ~ . the 
expenditure chargeable to revenue actually incurred In excel. of the voted grant d 
t.hl ~  19 ~  iD reaped n.f 'Misce1laneoul adjustments between tae Ceutnl an 
Provmcial Govel'llmeDk'." 

The motion was adopted. 
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RBI'UNDS. 

The Honourable Sir Jam .. Gritl: Sir, I move: 

"That r.n ezoe.. grUlt of Be. 99,660 be voted ,by the Auembly to regularile the 
expenditure ~  to revenue actually incurred in exe.. of t.he vot.ed rrAllt im 
the year 1936-37 In I'8IIpect of 'Refunds' ... 

1Ir. Prelddellt (The Honourable Sir Abdur Rahim): . The question is: 

"That an excess grant of Be. 99,660 be vot-ed ,by the Aasembly to regulariee the 
expenditure ~  to rel'enue actually incurred in exe.. of the voNd ,NIlt in 
the year 1936-37 In relpect of ·Refund.' ... 

The motion was adopted. 

A.JMBlt·MlGlCW ABA. 

The Honourable Sir Jamel Grill: Sir, 1 move: 

"That. an exeeea grant. of RH. :n be voted by the Auembly to regulariee the. 
expeactiWnI chargeable to revenue act.ually incurred in exc.. of the voted ,rant in 
the year 1~  in respect of ·Ajmer·:Merwara· ... 

Mr. Plelldent (The Honourable Sir Abdur liahim): Motion moved: 

"That an eXC8ll1 grant of Ra. :n be vpted by the Alsambly to reprise the 
upenditunI charpbJe to revenue actually incurred in exceu of the voted ,rant in 
t.he year 19."36·37 In respect of 'Ajmer·l\Ierwara·." 

III. Abdul Qalyum: Sir, I beg to oppose this demand for an excess 
grant, because it would not be appropriate on the part of the Honourable 
House to grant the Government ~  one pie for regularising an administra' 
tion which is out·of·dute and ab,;olutely irresponsible . 

.... Prtlident (The Honourable Sir Abdur Hahim): The Honourable 
Member is raising a question of policy. 

Mr. Abdul Qa.lyum: 6ir, I may be allowed to quote Hule 49 of the 
Indian I.egislative Hules. That Hule says: 

"When money haa been spt'nt on any llervice for which the vote of the Auembly ~ 
necessary during any financial year in excess of the amount granted for that servico 
and for that year, a demand for the excess shall be presented to the AlI88IIlbly by 
ihe Finance Member, and shall be dealt with in the Bame way by the A ... mbl)' &I if 
it were a demand fo\' a grant." 

Mr. President (The Honourable Sir Abdur Hahim): It has already 
heen settled beyond any doubt that you cannot again raise a question of 
p()licy. 

111'. Abdul Q&1Yum: I oppose this grant, Sir, because there is 8 demand 
by the people of Ajmer.Merwara for Butonomous Government and the 
reply of the Government is that t·hey have consulted the Chief Commis-

~ , who thinks that there il! no such dt'mand. The Government is 
abRolutely out of touch ~~  the opinion of the. people. . ~  merely 
satisfy themselves by wntmg It letter to the Chief CommissIOner, who 
l\bsolutely does not represent the wishes of those people. 

111'. Prea&tlAmt (The ~  Sir AbdQr ~ : ~ Honow;able 
Member cannot discuss that. 
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Mr. AbdUl Qaiyum: 'fhen we will not give a single pie to this Govern-

ment. 

JIr. President (The Honourable Sir Abdur Rahim): The Honourable 
Member may vote against it. The question is: 

"That. an excess grant of Rs. 'n be voted by the Assembly to regulariae the 
-expenditure chargeo.bl\! to revenue actually incurred in exceel of the .vottd pr.nt in 
the year 1936-37 in 1'e8pect of 'Ajmer.Merwara'." 

The Assembly divided: 

AYES-40. 

Abdul Hamid, Khan Babadur Sir. 
Ahmad Nawaz Khan, ~  Nawab I 
Sir. 

Aikman, Mr. A. I 
Ayyar, Mr. N. M. 
Bajpai, Sir Girja Shaokar. I' 
Bewoor, Mr. G. V. 
'Boyle, Mr. J. D. 
Chamb8l'8, Mr. S. P. 
Chanda, Mr. A. K. , 
Dalal, Dr. R. D. I 
Dalpat Singh, Sardar Bahadur Cap· 
UUn. ! 
Dutt, Mr. S. I' 
Gorwala., Mr. A. D. 
Oreer, Mr. B. R. T. i 
Griffiths, Mr. P. J. , 
Grigg, The Honourable Sir James. I 
Highet, Mr. J. C. 
Jawahar Singh, Sardar Bahadur Bar· 
dar Sir. 

Kamaluddin Ahmed, Shams·ul· 
Ulerna. 

KUlhalpal Singh, Raja Bahadur. 

" 

Mackeown, Mr. J. A.\ 
Maxwell, t.he Honourable Mr. R. M. 
Menon, Mr. P. A. 
Menon, Mr. P. M. 
MptcaIfe, Sir Aubrey. 
Miller, Mr. C.  C. 
Mukherji, Mr. Ba.eanta Kumar. 
Nur Muhammad, Khan lSahadllr 
ShaiiclJ. 

Row, Mr. K. Sanjha. 
Scott, Mr. J. RRmsay. 
Sheehy, Mr. J. If. 
Sher Muhammad Khan, Captain 
Sardar Sir. 

Sivaraj, Rao Sahib N. 
Spence, Mr. G. H. 
Stowurt. 'rb. Honourablr Sir 
Thoma •. 

Sukthankar, Mr. Y. N. 
Sundaram, Mr. V. S. 
Talukdar. Mr. J. N. 
Town, Mr. H. S 
7.a.frullah KhlLll. The Honourablol 
Sir Muhamlllad. 

NOES-45. 

Abdul Qaiyum, Mr. 
Abdur Ruheed Chaudhury, llaulvi. 
Aney, Mr. M, S. 
Aaaf Ali, Mr. M. 
Banerjea, Dr. P. N. 
Bam, Mr. R. N. 
Chaliha, Mr. KuIadha.r. 
Chaudhury, Mr. Brojendra 
Narayan. 

Chettiar, Mr. T. S. AvinuhiljDgam. 
DaB, Pandit Nilakantha. 
Datta, Mr. Akhil Chandra. 
De.ai, Mr. Bhulabhai J. 
Deahmukh, Dr. G. V. 
De.hmukh, Mr. Govind Y'. 
'Gadgi1, Mr. N. V. 
Gupta, Mr. K. S. 
HIIQ'de, Sri K. B. Jinal'llja. 
• Tedh(>. Mr. K. M. 
JOlI'endra Singb, 8irdar. 
K8i1nsh B"bari Lal, Babu. 
Lalcband Navah-ni, Mr. 
]\.fnit,ra. P"ndit ~ ~  Kanta. 

'1.'he motion was negatived. 

Manllill Singh, Sardat·. 
Misra, Palldit Shambhu Dalal. 
Mudaliar, Mr. C. N. MuthuranglL. 
Muhammad Ahmad Kazmi, Qui. 
PaliwlLI, Palldit Sri Krishna Dutta. 
Pande, Mr. Badri Dutt. 
Parma Nand, Bbai. 
Raghubir Narayan Singh, Choudhri. 
Ramayan Prasad, Mr. 
M.anga, Prof. N. G. 
Rao, Mr. M. Thirumala. 
Sakaena, Mr. Mohan 1 •• 1. 
6l\nt Singb, Sardar. 
Santhanam, Mr. K. 
Satyamurti, Mr. B. 
Sham La), Mr. 
Singh, Mr. Ram Narayan. 
Sinha, Mr. Satya Narayan. 
Som. Mr. Bnryya Kumar . 
Sri , ~ , Mr. 
Subbarayan, Shrimati K. Badha Bai. 
E'oUbedar. Mr. Manu. 
Varma, Mr. B. n. 
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ANDAKANS AND NIOOBAB ISLANDS. 

The HODOurable Sir lames Gria: Sir, I move: 
. "That. an exceu grant of Re. 28,986 be voted by t.he Assembly to regulariae the 
..expenditure cba.rgeable to re' enue act.ua.lly incurred in excesa of t.he voted grant. in 
the Yllllr 1936-37 in l'espect of 'Andamans and Nicobar Islands· ... 

Mr. Prealdent (The Honourable Sir Abdur Rahim): The question is: 
"That an excess grant of Re. 28.986 be voted by the Assembly to regulariae the 

expenditul"8 chargeable to re\ enue actually incurred in eXCeBII of the voted innt in 
·the year 1936-37 in respect of '}.ndamans and Nicobar Islands· ... 

The motion was adopted. 
UAILW.4.Y BOARD. 

The Honourable Sir lames Gria: Sir. I move: 
'''I'hat an excess grant of Re. 15,213 be vot.ed by the A8aelDbly. to I"8gularile the 

expenditul"8 chargeable to Railwa.y revenue actua.lly incurred in eXCel8 of the VOoted 
.irant in the year 1936-37 in respect of 'Railway Board'_" 

Mr. Prea1dent (The Honourable Sir Abdur Rahim): The question is: 
"That an exoesa grant of RI. 15,213 be voted by the Allsembly to regulariae the 

. 4spenditu1"8 obargeable to Railway revenue actua.lly incurred in excesa Oof the voted 
grut in the year 1936-37 in l'espect of 'RailWAy Board'," 

The motion ,,'as adopted. 
Mr. Lalchand Bavalral (Sind: Non-Muhammadan Rural): Sir, r wish to 

say someth'ing on this excess grant_ 

Kr. Prea1dat (The Honourable Sir Abdur Rahim): I did pause after 
having put the motion to the House. The Honourable Member did not get 
up then. 

REFUNDS. 

The Honourable Sir lames Gria: Sil', I move: 
"That an excels grant of Rs. 3,2&,032 be voted by the Auembly to regulariae the 

-expenditure chargelloble to Railway revl'nue actually incurred in excess of the ""oted 
grant in the year 1936-37 in respeet of 'Refunds'... . 

Mr. Prelldent. (The Honourable Sir Abdur Rahim): Motlion moved: 
"That an exceBB ltTallt of Rs. 3,25,032 be voted by t.he Assembly to regulariae the 

1!xpenditu", chargeable to Railway revenue actually incun'ed in exce&I of the ""Ooted 
e;rant in the year 1936-37 ill respect Oof 'Refundll'. '. 

Mr. LalchaDd lfavalral: Sir, -I should like to have some information on 
this grant. Before I do so, I have to state that I fully agree with my 
Honourable friend, Mr. Santhanllm, that we should be given some informa-
tion even though in a summary manner with regard to these exceas grants. 
W'ith regard to the lost item, 'Railway Board' ..... 

Mr. Prealdent (The Honourable Sir Abdur Rahim): That haa been 
disposed of. The Honourable Member must now confine himself to 
·Refunds·. 
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The BOIIlO1II'&ble III olaIiuI Grill: The Honourable Member is wrong 
in saying t.hatthere is no explanation. There is an explanation given. 

Mr. LalchaDd Bava1ral: But I object to explanatlion not being given 
even in " general manner with regard to all the items that are there. 
My Honourable friend went so far as to say that he would leave some 
legacy to his successor in future to do these things. 

The Honourable Sir .Tamel Gnu: But an explanation is given. 

JIr, LalchaDd J[avalrai.: I do see the explanation. I have read that. 
But it ~  not sufficient. There ought to be some details ~  to us as 
to so much of refunds being given, and so on. In future, I submit that 
it should be made incumbent upon the Honourable Member to give some 
explanation in some manner which  could be understood with regard to 
the reasons for the demands. Sir, 1 oppose the motion. 

Mr. S. aaQ.....na: I want to raise a small accounts point. One of 
the explanations is that it is ~  partly due to the sum having been 
wrongly classified in the bJ,ldget a8 reduction of earnings. I take it that 

~ mistal(t\ has been or will be rectified in future. 

fte BODOUJabIe Sir lam .. Grlg: I think the Honourable Member 
can be assured that it is rectified and I CRn also assure the Honourable 
Member from Sind that the 'Public Accounts Committee went into all 
these exce!ls grants very carefully before they decided to recommend them 
to this House. 

Mr, PreIldent (The Honourable Sir Abdur Rahim): The question is: 

"Tli&tatl excess grllont of Rs. 3,26,032 be voted by the Assembly to J'egularille the 
~  chal.'geable to Hailway revenue actually incurred in excess of the ,voted 
grant in thl' yt'II\' 1936-37 in \'espect of 'Refunds' ... 

TIll' motion was adopted. 

IlAYMENTS TO INDIAN STATES AND COMPANIES. 

The Honourable Sir .Tamel Grtgg: Sir. I move: 

"That all excetlll grant of Rs. 4,08,927 be voted by the A'!I8Qlbly to regul8ol'iae thlt 
expenditure chargeable to Railway revenue actually incurred in exce.. of the voted 
gl·sut.ill the yeaI' 1936-37 in respect of 'Paymt'nts to Indian States and Cpmpanies· ... 

Ill. Prea1dent (The Honourable Sir Abd ur Rahim): The question iB: 

"That an eXCeBl grant of 11.8. 4,08.927 be voted by the A.uembly to regularil8 t.he 
expenditure chBI'geable to Railway menue o.et.ually ill('urred in axc_ of the voted 
grant ill the year 1936-37 in reapect of 'Payments to Indian States and Companies· ... 

'1,'he motion was adopted. 

WORKING EXPENSES-MAINTENANCE OF FURY STEAMERS AND HARBOUBIil. 

'!'he Honourable Sir .Tam .. Clrta: Sir, I move: 

"That an exceSR grant of R •. 5,164 be voted by the AllleJllbly to regulariae the 
p~  o-.argeable to Railway revenue ~  incurred in eIceal of the, voted F-in the year 1936-37 in \'eBpect of 'Working p ~  of Ferry 
~  and Harbours·.·' 
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Mr. Prtlddent (The Honourable Sir Abdur Rahim): The question is: 
"That. ,an el«less grant. of Ra. 5,164 be voted by the Assembly to regulo.rise the 

expeoditure chargeable to Railway revenue actually incurred in exce.. of the voted 
grant in the year 1936-37 in respect. of 'Workirlg upell8tl_Maintenance of Ferry 
Steamen and Harboun'.·· 

The motion was adopted. 

PAY1IBNTS TO RAILWAY DEPRECIA'lIION RESERVE FUND. 

'1'he Honourable Sir lam .. ~p: Sir, I Plove: 
"That AD. eX!'el!ll grant of Re. 1,00.58,909 be voted by t.he, Anembly to regularl .. 

the appropriation act.u&lly made in 1936-37'of the Railway surplu6 for the year 1936-37 
toward. repayment.. of the temporary loane teken from the railway depreoiatiea re-
.... fund." 

As thia eXC68B grant is neither small nor casual, I miJrht mention to the 
House that this is due to the fact that railway receipts were very much 
better towards the end of that year than had been expected and a consi· 
derable surplus emerged which under the agreement for the divisiOn of 
revenues fell to be paid to the depreciation fund. . 

1Ir. PrelldlD\ (The Honourable Sir Abdur Rahim): Moinonmoved: 

"That an eXC8l!11 grant of Re. 1.00.58.909 be voted by tbe ASllembly to I'8fl\Ilariee 
~  appropriation actually made in 1936-37 of tbe Railway surplus for the year 1936-37 
loward. repaYD.lent. of t.b.etemporary loane taken from the railway depreciatiOll re-
18l'V. fund." .  . 

1Ir. S. Satyamunl: Sir, I rise to a point of order. I p ~  guilty to ~  

charge that as a mamber of the Public ACMunts Committee t approved of 
the excess grant ~ asked for in thiR House. "Rut, Sir, this point did 
not strike me the.n, and it strikes me now. • 

Rule 49 of the Indian Legislative Rules Rays: 

~  mone'\' ~  sJ)'lnt. 011 any sel'\'ice for whieh the vote of. the, ASllemhly 
18 ne('e88:l-rV durinlt any finnnrial year in excess of t,be amount. I!'!'llnted for, tbat Aervice 
and for tl>a.t vear. a demand for t,he ~ ~ \1\ be riresented to the ~  hv 
the Finance Member, and sbnll he dealt wit.h in tht'l same wav bv the .. ~  'al If 
it were a demand for " grant." ' .  . . 

Now, Sir, if you look at the printed papers giVIng a list of demands for 
EXCe!l8 GrantR, you will find under Grant 9-A "Repayments to Deprecia-
tion Reserve fund" that there wss no amount IlI'Bnted by the ASRembly at 
.n. That is enlsined in the parsgrsph !"eferred to under ~  9-A in the 
Report of the Public Accounts Committee on the Acconnts of 1986-87, Vol. 
I-pst:{; II, psge 2: '  ,  , 

"Tbe excess was the result of improvement in earnings which converted, *-he 
origiD&1 estimated deficit. of Re. 3,44 Iakhs into a surplus of Re. 1,21 lakhs. A vote 
of the Legislature for the transfer of this surplu8 to the Depreciation Reserve, fund 
was not obtained in the belief that, it WB" Dot' con.titIJtionally necelll&ry." ' 

That being $0, the fact iR admitted as 'is also' shown by, the vacant 
.  p ,.column in the Entry "Amount granted by the. Assembly". 
I  .  . Rule 49 is ,absolutely dear. You cannot have an exceSR grAnt 
except to a grant all"ead:v voted hy the ,Assembly. It is common Rentle too. 
You, cannot have ,an ,excess grapt to. a grant which was neither placed before 
the nouse nor granted by the Rouse. .' Ez hypothefi there WI'S no ~ 

.  , ., .  " :.1. " .!::"" 
',," ,  t I , : ~ ~ _, •. }., 
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il:l'nt at all, and, therefore, ~  can be no excess grant. But, for th*, con-
1 1..~  of m.y meud, I m.e.y say he is not w.lthout a reme'dy. A supple. 
IIMlntary dtWluQ, .uhjaot to your ruling when it COIMS, can always. be 
moved for a new service in the course of the year, and, therefore, if my 
Honourable friend can persuade his legal advis4\\'Jo aQd ,tben. ,pe,rsU8@ you 
that it is a new service for which he wants a supplementary grant, he may 
then approach the Hause Bud iat its v.diet. B\lt my naz:;ow: and simple 
point ..... . 

Mr. Prllldeat (The Honourable Sir Abdur Rahim): Depreciation Fund 
is not. " new ...tee? 

1Ir. 8. latylmurU.: No; but it is a fund .... 

. 1If. ftIIIidIat ('file HenourabJe Sir AbdUl' BaWa): TDiI ia pIIil4 to the 
depreciation fund? . .  . 

iii. I. .....urtl: Therefere, they may be on the homa of a ~  
but it is neither for you, Sir, DOl' for'me ~. BGliftl it .... ; 

Mr. PreIl4ea\ {Thfl Honourable Btr Ab4ur'Rahim': It has to be soived 
by somebody, Iluppolt8. 

Mr. 8. 1&\y&m1lltl: Not by the Oha.ir, The Chair is not ~  the 
country, The Chair is governing only this House ,  .  .  .  . 

Xl., .~ , (The Ronoumble Sir ,A,bdurRahhn): That. is 8 wholtv 
~ . \~ for rem.ELl'lt ana not, at aU a proper ~  to makf'!. 

Kr. s: Sa.tvamutl: I was only putting it in a humoroua way and r dtld 
not intend anything else .  .  .  .  ' 

Mr. 1'rUkltu.t (The Honourable Sir Abdur Ratnm); I think the ~ 

able Member in bi. remark. to the Cbair had better leave Ilside bumour. 

JIr. S. Satyamurtt: An ~ . Sir. I accept ~  verdict. The point ift 
thiB. & far astbis p . ~ ~  is OQIIcenleQ. •. therewtlS no nroviflion 
made in the ori¢nal ~  WM no Al'aDt'UI.Iode· at aU: ad, ~ . 
this MnQ£)t,ha called. eitb4U' in i;eJ;msof common lIetl,Se or .intenns of rille 
Wo. 4.Q. an ~  al'u.t. Whatever ot;het remedy: tbey . may. or ·mav nnt, 
have. I submit, there i. onl:tt' one reme4y. T io nGt wani! flo repeat U. n 
is for t·hei .. 1(1["81 advliFle1's, But. aA the 1'ule st.sndA and RA-the ~  : ~ 

he1'e. r Auhmit that it ia not an excess sn"Rnt. Rnd is. therefore, whollv in-
a4mi81lib1eas ait excess grant before this House. . 

'lbe BOD8IHIe ., I ...... Gdg: Sir. I had not ~ . the lIonour-
ahlA MlUilIhw to raise tru... point al\Cl IIQ I CSlUlot 'Put mv bs,nds at thE> 
mOllWDt ~ vour rulinl. but. thia §a uot a new que.atiOl,l: it ref.el's to a type of 
casein whicQ \~  ... if they ~. &l'O dei.nitel" allooahle h1tt it is 
not carta.in, wbe.ther thev will euw#e or . ~ &J1.d in cUrcumstances. of that 
~ :you. Sil', ga-va a 1 ~  ~ about two years ago-that an excess 
grant was tM :~ meobiMry, .. ~ .~ XQaI"ha'Ve 
~ and I IU(II88t .  .  • • •  . 



~ ........ (ThelitmourabhdUr Abdur Bahim): Wu there ~ rullngi' 
1 .. maoti -re*1 it to' mol 'mtnd. 
The Bonour&bl .. Sir lamea Gnu: 1 cannot l'ut. my hand on it at tilt: 

moment but 1 am clear in my recouection ab\)Ut it. 

1Ir ........... I. Delli (Bombay Northern Division: Non-Muham-
madan Hural): 1 wish to !lay a word 011 this. 1 do not jmc)W whether ~ ~ 
WI.I.!I any such ruling or ~  can recollect none. Hut the narrow pomt IS 
this: whether that. will conle under rule ~ pp  or Mddlaonal 
lirants-i8 eo matter for the legal advisel'B of the tJovernment. The point 
really is this, that you cann()t deal with it under rule 49: the lut warda 
are conclusive-"and shall be dealt with in the same way by the Assembly 
as if it were II deuutnd for grunt". In other words, without the hypothesis 
of there having ~ , dtlmtind for grant ~  that'head. it is impossible 
to apply rule 4'9, '8'piri't £\'om the questitln whether it can be called' an excess 
over :tero or ndt. The real pOint i); that it-clln only be dealt with under this 
nile on theaMiumpMon that there was an original demand for grant. 

~ , ~  not having been any demand for grant under this head, 
there Bannot 'be any demand for an excess grant under rule 49. Rule 50 
says: 
"An 'eat.imIRe .all be preaeuted to the ASlI8Illbly for a su.pplemeDtary or addi· 

tional grant when-

(i) the amount voted in the Budget of a grant i8 found to be insufficient 
for the 'purpOHI of the ca.reBt year, Or 

(ii) a need arille. dul'iug the current. y8IM for upendit.ure for which t.he 
vote of the ASllembly is neceaaary upon .ome new 88rviee not OCHItem· 
plated in the' Budget for that year ..... " 

If theee words stood alone, I dare say they would naturally call any 
grant additional which was not contemplated during the coUrse of the year. 
I quite grant that p~ by straining language it woUld not be possible to 
O'aU a windfall exaessoftbis "kind ~  il allocated for & purpoae as being 
required for a new aerviee. But ncme the lesl this is limited by the pro-
vlso ~  .runs: 
''Provided ,that when funds to meet proposed ~p  OIl .. D8W service can lila 

IIIade awilMil'8 by' ~.pp  a deilland for tlle grant of a token lum may be 
8ubmi*d. .  .  . .." , 

Sub-rule (8) of l1lle 50 says: 
. "Bupplementa17, .If &dditia_l '.8t.inia.tieII aU becialt with in the lUIle' ",ay by 
t.he AllI8II1bly a8 If they were demand. for granta." 

That appears to be equally conclusive on this point, that it deals with 
aD excess as if it was a new grant; and so 1M ... this sub-mle (8) is cOn-
cerned, it is not qualified in the same way as sub-rule (I). By straining the 
language you may assist my Honourable friend if h", made a de:mawd under 
rule 50 '(8); b\lt it'is cei'tlri11ly not possible to say that under rllie 49. 
Kr. Presiden\ (The Honou!'8ble Sir Abdur Rahim): SUppOSing it is a 

supp1eml'\utlllry· or addit.i.oDal grant, what Mll be h pracflieal' diflerence? 
After aU. it is a techDioal difficulty. Cannot the House deal with it now? 
JIr. ~ . Deill': The only answer I can give is this. Whethm' 

it is convenient to us or' ntJt,. 1-fmhifnit it' would not be the right way of con· 
atruingtbe rule. Ida not deny tIMt if ,on do not read the qualincMion ill 
rule 60 ,(I) IlAd rule 50 (t), allid tMPely read 50 ~ , independently, you CfH'1 
..uow ~ belllOYri'.'" ..taitalal 'Bt'aDt,'1Jot 8s'a ",upplementary. 

lit 
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Mr. Prlllden\ (The HonouraQle Sir Abdur Rabim): Th0f8ja no d!isp_ute 
on-its merits. Would it not save time if this it moved as a supplementary 
or additional grant? . -

Mr. Bhulabhal 1. Deaa1: On the merits I understand that if it can be 
moved as Ii supplementa.ry or additional grant, it oan only be moved ati a 

~  date and not now. 

The Honourable Sir lam .. Grigg: It cannot be moved as a supplement-
ary grant in the proper meaning of the word at all for the simple reason 
t.hat the year in which the -expenditure occurred is past. 

)lr. Bhulabhal 1. Desal: I quite agree that it cannot be a supplementary 
grant, because tlie term supplementary is used with reference to 5Q, sub-
seotion (1) clause ~, the amount voted in the Budget is found sufficient for 
the current year,-I quite agree,-and therefore it cannot be a s_upplement-
ary grant, and -it can only be an additional grant. My submission, there-
fore, is that so far as the point of order that is raised is concerned, you 
would rule that it cannot be moved as an excess grant, and yop may well 
oonsider whether under 50, sub-clause (3), you could allow my friend to 
move it as an additional grant. 

Dr. Sir ZiauddlD.Ahmad (United Pr<Mnees Southern Divisions: Muham-
madan Rural): Sir, I wish to say something on this. Suppose' a partlicular 
item is provided in the budget, say Demand No. 18, and we vote in the 
original Budget say Rs. 100 for that. After that, we can give as an excess 
grant any Sum we like. The point raised was that that particular item 
ought to be in the Budget. My contention is this, that if that demand does 
not occur in the Budget at all, the queRtion would arise "Y:hethel' we can 
introduce this new item in the Budget and whether it would be valid. If we 
had not voted for anything else, it means we had voted zero rupees, and I 
consider a zero is as good a number as 100 or any other number. The 
demand was there, but the money we had voted under that demand' was 
zero, and we now say it is not sufficient. I contend it is an· excess grant. 

Mr. Prllident (The Honourable Sir Abdur Rahim): You said the demand 
was t.here in the original budget? 

Dr. Sir ZtauddlD Ahmad: Yes. 

Mr. -•• S. hey (Berar: Non-Muhammadan): Sir, my friend's 
mathematical argument comes to a zero, in my opinion. All demands are 
numbered, and there is no zero No. demand at all. If there was a demand 
it. lIlUSt have had a number from 1 to some other figure. Had there been a 
zero demaud, I could have assumed even a zero grant also. Therefore 
we must Ilssume that this ~  had not existed before and an amount 
is now asked for, and the only qU«:lstlion is whether that would be a proper 
demand to be classed as an excess grant. The difficultlies are there. I 
thin.k. the only solution. is to anyhow bring it under the category of an 
additional grant, there IS no other way, but the Ilero argument cannot hold 
good: . 
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"!'he HOD01U'&ble Sir .Jame. Grigg: May I suggest that. 808 we Bre now 

very near the lu,ncheon adjournment. and we have very little business left 
to do. it is no good asking Honourable Members to come back to resume 
this very interesting and slightly attenuated discussion without being able 
to quote your ruNng. to which I have referred. I suggest that we take 
up this business of excess grants on some other convenient dl\)'. and in 
the meantime we shall produce for your consideration the ruling which I 
have clearly in my recollection and which I hope also exists in fact. 

1Ir. Pr8l1d.tnt (The Honourable &ir Abdur Rahim): What Bbout the 
other two? 

"!'he lIoIlourable Sir .James Gria: I am quite agreeable to take ~  

two if you like. 

:Mr. PresideDt (The Honourable Sir Abdur Rahim): I think you had 
better dispose of those two. and hold over this one. 

IRRIGATION WORKB--{NOT CHARGBD TO RBVBNUE). 

The Honourable Sir .Jam .. Gnu: Sir. I move: 

"That an CXCetlS grant of Re. 1.14,801 be voted bl the AlIIGmbly to regularile the 
expenditare chargeable to capital actually incurred m excu. of the voted grant in 
the year 1936·37 in I'eepect 01 'Irl'illation Works-(Not charged to Revenue)· ... 

This is the counterpart on the Capital side of the grant. to which Mr. 
Pande took exception just now. and the explanation is the same. 

1Ir. PrealdeDt (The Honourable Sir Abdur Rahim): MoMon moved: 

"That an excess grant of Rs. 1,14,801 be voted by the AlIIGmbly to regulariae the 
expenditure chargeable to capital actually incurred ill excels of t.he voted grant in 
t.he year 1936-37 in reRpect of ·Irrigat.ion Workt>-(Not. charged to Revenue)· ... 

Mr. K. Santhau&DJ': Sir. I want to take objection to the procedure 
which is being adopted. The Government deliberately budgeted for this 
amount to be adjusted in 1987·88, and now they do it in 1986·87 without 
our sanction. and they want to take sanction from us after the event. 
What was the difficulty in adjusting it ~  1937·88? Why should they take 
t,he responsibility to adjust in 1936·37 without our sanction? This is one 
of the two items in which adjustment was made in this way. The first 
item was Demand No. 22. and the excuse is. it was due to arreaJ'\!l of work-
ing expenses, but here it is only a share of the Oentral Government which 
in the normal course of things they should have paid in 1987·88. I want 
an explanation as to why they chose to adjust it in 1986·87. Was it 
because they were anxious to oblige the Sind Government? 

fte Honourable SIr .Jam. Grilg: Not at all. There is no question of 
obliging the Sind Government. in Bny ulterior or nefarious sense as the 
Honourbale Member seems to suggest. It was certainly due to a desire 
of both the Governments. The Sind Government budgeted for. the 
demand and wanted the money, and the Government of India wanted 4.0 
make the payment in· order: to avoi'd any interest on it. And the reason 
was solely in regard to the general finanmal settlement with the Simi 
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Government. ' It it! a thing which can only very rarely happen, and the 
Honourable Member is, I think, finding a mare's nest where no mare or 
nest exists. 

111'. 1. ~: Sir. 1 do not like this argument of "mare's nest" 
. constantly trotted out by my mend. !twas done, and I speak as a mem-
ber of the Public Accounts Committee.-primarily to oblige the Bind 
Government. I am not 'blaming the Government of India for doing it. 
but you will find the Public Aeeount8 Committee Report. stMiDg:.that'the 
Government of India did not want to let down the Sind Govern'ment.' 

\ 

fte 8ODoura1J18 SIr,.T ... ana: The Htmourable Member'1a'milititer-
preting what I said. I said it was not done to oblige in any ;J'lefarious 
sense. 

JIr. I. B&tyamurtl: It was not "nefarious". but it was not legitimate. 
No Provincial Government has a right to include in its Budget a grant 
from the Government of India unless the gra-ot had been sanctioned already 
and I do hope that the Honourable the Finance Member. although he is 
leaving us shortly. will not encourage Provincial Oovernme1'lts to put down 
in their budgets for the next year, sums which ~  expect to reoeive 
fromlIbe Government of India, but which they have not sanctioned. 
Therefore, the Sind Government having put it down in their budget, the 
Government of India. in their new e'ij>ansive mood towards ~  

Governments" decided that they should make this grant. My friend was 
perfectly right in pointing that out. and we in the Public Accounts Com-
mittee expressed our agreement to this excess grant. because. and, only 
because (;If that ground although we were told we would be sd.ving· some 
interest. 

JIr. PreJldeDt (The Honourable Sir Abdur Rabim): The question is: 

. "That an eXceu grant' of'Re. 1.14.1101 lte voted by tihe AMimlbly toreplariile the 
expenditure char(teable to capital ac&uallyincurred in ex<*tof the .. oSed graIIt in 
the year 1916'37 in retlpecL o[ ·!t·rigation Work_(Not chu-pd tG Revenue)· ... 

The motion was adopted. 

'l'NTDEBT-PRU AmrANcB8. 

The Boa.ourable Sir .Tam. GrltI: Sir, I move: 
"That' an excess grant OfRs. 1.81,656 be voted 'by the Aueinbly tQ regu'larise ihe 

disburaementactu.Uy made in' exeas of the vot.d !rtant. in the year 1916·37 in JW. 
pect 0-' 'Intlft'eillt,fl't!e Adninc:u· ... 

1Il'. Prel1dent (The Honourable Sir Ahdur Rahim): The question is: 

"That. &11 eXOOBl Plot of m.. 1;81,656 be''fOUjI by -Ut. .bIeIahty ito tqU1ariee' the 
di.buraement. actually' UlIIode in N08I8 'of the voted PaDt in .the year 11136-37 in ru· 
poot of ·Inte ..... ·free . Advance.'. " 

The motion was adopted. 

The A88emhly then adjGtJrDed till Blnen of ' the Clock' GIl J4omilly, 'h 
u.th. ~ ~ . 1888; . .  . 
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